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FORM No.4 

CENT hL DM INI3TRZT IVE TRII3UNAL 
GrA1-iA.TI BENCH 

0 R B E R S H I H 

i. original '-AppliCatiOfl No... 	.. 

2. 	Iviisc.PetitiOfl 1\TO.o..o.o.,e0.o0b0t60t OOOOO•0.a 

3, ContTtpt Petition NO. . . . . . 	. • * 

4 	Review Application No . 	. . 	. 

..pplicant(s) . 	 . . .. . . 	. . 

s) .V.Ifi•ràW. . . 	.. 

Advocate- for the ipplicant( ) 
. b. .qc1kraerty, 

flt1 tUttó 
dvocate for the Respondeflt( s) .. 	. 

- - 	 311.06 	The applicant is working as 

- 	LDC in the office of the Defence 

•T apton 	
Estates Officer, Tezpur Assani. The 

applicmt has been ordered to be 

'I

liansfened 	to 	Agartala 	His 
.97 

- 	
contention is that he was 

LiT 	trensferred and posted to the office 

Dy. R cgistrat 	- 	 of the Assistant l)efence Estates 

Officer in the year 1994 and seived 

- at Agartala up to 1999 

The applicant's two sons are 

presently studying in College at 

Calcutta and Guwahati. As per 

- Circular issued by the Government 

of Jn&ia Depaxthient of Per.& 

Training. OJ No.AB-14017/27/89 

\ 4 Estt.(RR),dated- 20.6. 199 the 

SC/ ST cawiidates iecniited for 

Group 'C' & iY posts, be given 

posting near their native places 7  is 

• 	 reproduced belw: - 



J 	

4/2S 77T 
(1iOe 

Dept. of Personnel and 
Tralning O.M NO.AB14011 

• 	 2/89-Estt4RR), 	datcl 
20.6.1989. 

Sub:- S.C./ ST cai3didate 
recruited for Qroups t and 
D posts, be vei posting 
near thei.r.,vative places. 

The undersigned is 
directed to say that a 

' Committee of lVetubers of 
Pariiawent %r1'ci1 einiied 

• S 	
maers 	•. relating 	to 

•  representation of Scheduled 
Cast.e 5,And Schedule Iribes in 
Gornmeit services has 

S  reconimd.ed that Tiibals 
shouid a far as possible be 

• posted near their ntieplae. a 
. The recommendation A 

	

4 	 has been a,arnrned *"ai ehilly 
• 

	

	 It may not be pc'ssib1e_.or,. 	S 

desirable to lay down that 
holders beionging to SC/ ST of 
Group A and Group B Posts 

• •.., 	 who have All. Indiatransfer 
liability should be posted neai their 

native places. ft 1ias 
however, been decided that in 
the case of holders of Group 
TY posts who have been 

S 	 recruited on regional basis 
and who belong to Scheduled 

S 	
Tribes may be giwn postng 	•. 

S 	 as far as possIble, subject to 
administrative 	constraints 
near their uatiw places within 

	

S 	 the regIon. 
3. Suitable instructions may 

also be issued to all 
subordinate init&" 

Apart from 	that. the 

government 	authorities 	are 
• 	restralned in transferring SC/ ST 

S 	
employees in far off places and 

S 	
efforts should be made to 

accommodate them in their home 

district. 

Contdj 
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J\1O44eQ 	qCY 

kc; /coA 

Y\;9ç_• 
i7tD'3 	I' 

iør(D poT 

eG /No_ 
.1 	/ i'/ ° 	.  

3.11.06 

I have heard Mr .M. Chand a 

learned counsel for the applicant 

and Mr.M.IJ.Ahmed learned Addi. 

.C.G.S.C, for the respondents. The 

counsel for the applicant has 

submitted that it is because of 

malafide in action on the part of 

the Respondent No.4. The counsel. 

for tJ]e respondents has stated 

that the transfer of the applicant: 

o:niyis an adn nistrative exigency 

and the applicant has no legal right. 

to challenge the order. 

In view of the facts and 

circumstances, I am of the view that 

the application can be admitted. 

Application is admitted. Issue. 

notice on the respondents. Post the 

matci' on 18,12.06. 

Meanwhile, the Court directs 

the respondents that the applicant 

' 	ajtrj 	 wit not be disturbed till the next 

date of hearing. 

Vice-Chairman 

ha 
08.12.2006 Present: Hon'ble Sri K.V. Sachidanandan. 

Vice - Chairman. 

Learned 	Counsel 	for - the 

Respondents wanted to have time to file 

reply statement. Post on 23.01.2006. 

Interim order shall continue till the rext 

date. 

Vice-Chairman 

0-eL0 J-), 	çJb 

J&& p4'Yk 4  

1 

a,',' 

tD O  

- 	 &-. 



30.4.2007 

o9 	15/o? 
4,v  , 0 ç0j91 	 ibi 

• J?b)/ J2-o*1 3 1o11_,  

/Qçll 

7 

• 	 . 	' 	c•'••• 
23.1.2007 	No reply flIed. Further time 

granted for the same. 	 . 

Post an 19.2.2007. Jnterim ord.ef 

will continue till such ti1ii.e. 

Vice-Chairman 
/bb/ 

28.2.07. 	Counsel ror the respondents 
has Submitted that the written State-
ment is ready and he will rile the 
written Statement within two days. 
Interim ordershali continue. 

Member 	 Vice-chairman 

& 

OmQe- -  09f 2 	-10 T- 
v kr- 

e99eJ-i jal b 7'ii 

c.e/1 

xe

'vu

O-4Yoe} J (  

fltJt- PO94-3. 
11-1 

OT 

fL gf/ 	*JD7 .O3.O7. Counsel for the appliqant \ prays for 
time to file, rejoinder. Let it be done. 

tz7 UyQ) C,-ero J:c_;j 
Post the matter on 30.3.07. Interim. 

J0121-( JPO  f(A 	
1 order shall continue, 

\Iice-'Chaiñnan 
Im 	 / 

30,3.07. 

)We\ 

im 

counsel for the applicant4ted 
tine to file 'rejoinder.:Let it be.-
done. post the matterOn 30.4.07. 
Interim order shall continue. 

iv 
kjjceChajrnn 

Learned counsel winted time to file 

rejoinder. Let it be done. 

Post on 18.5.2007. In the meantime 

interim order will continue. 

Vice -Chairman 

t 	- 



- ¶- 

t 	 der. 	Triburtal 
Notes of the RegistrY 	a 

---- 	:. '185.O7' 	 granted  
* ..........file .jc.inder. post the matter. on 

6.61197 	Interorder shall c/nt.irue 

O VtY 	 . 	 . 	Vic im 

	

<TrO 	0.0607 Rejoinder has been Jied, Counsel for the 

re*ndent 'ianted time to take instructions. 

Postthe matter on Interim order  shaii 

continue. 

h4- L1$L 0  
k 	 Vice-Chairman 

hn 
' 

j 	

1.6M7. 	Counsel for the respondents wanted 

time to tile reply to the rejomder Let it be 
1 	 9 

,don.a. Post the matter on 13.7.07.lnterirn 
Q.dtU-z t'W, 	 lordersha]lcontinue, 

Vice- Chairman 

We 	D Jjy- I  
07Z 	17.7.2007. 	Counsel for the applicant submittel 

that the pleadings am complete Counsel 

for the respondents wanted to take 

inthicion on the rejoinder. 

F 	 . . 	 Post on 2.8.07. By the time 

respondents counsel may take instruction, 

m.o 
- 	

. 	Vice-Chairman 

1/47  
Yre%9 1,4L 

(Q.4, 

 

0'2}-, 	im 

JS  4- 

post the matter on 20.8.07. I nterim 
order shall continue. 	/ 

Vic e-Chairirrn 



S 

: 
Of o t t 	 ait-e_ 	lJrdr Fthe Tiba1 

- 	 20.8:200 * 	is submitted that reply to the 
- kj... 	 '- 	 rejoinder has been filed. Learned counsel 

for the Applicant wanted time to peruse' 

the same. Let it be done. 

Post the matter on 29.8.2007Jor 

hearing. Interim order shdll continue till 

such time. 

/ 
0 	Vice-Chairman 

-• 	 /bb/ 

-' 	 c29.8. 2 001 	post on 20.9.2007. 

N 

Vice-Chairman 

nkrn, 

. Heard Mr M.Chanda, learned counsel for 
fl.-. 

the applicant. Application is disposed of as 

huIructuous in terms of the order recorded 

separately. No order as to costs. 

1 
'I

S) 	(Manoranjan oty) 
1 Meinber(A) 	Vice-chairman 

0 	 0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI FENCH * 

Original Application No.272/2006 

DATE OF DECISION:12-10-2007 

Shri Lalit Basumatary 
.. .............Applicant/s 

MrM.Chanda, S.Nath & Mrs U.Dutta 
.........................................Advocateforthe 

Applicant/s 

-Versus - 

Union of India & Ors. 
................................................ Respondent/s  

Mr M.U.Ahmed, Addl.C.G.S.0 - 
......................................................... . .......... ........ Advocate for the 

Respondent/s 

) 
THE HOWBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

1. Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Ys7No 

2; Whether to be referred to the Reporter or not? 	YesiNo 

3. Whether their Lordships wish to see the fair copy of the 
judgment? 	 ....Yes/No. 

e Chairman/Maniber(A) 

• 	6 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.272 of 2006. 

Date of Order : This the 12th Day of October, 2007. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Lalit Basumatarv 
S/o Late Dulal Basumatary, 
J.N.Road, Kacharigaon, 
Dist. Sonitpur, Assam 	 Applicant 

By Advocate Shri M. Chanda 

Versus- 

The union of India 
Respresented by the Secretary to the 
Government of India, 
Ministry of Defence, South Block, 
New Delhi 110001. 

The Principal Director, 
Defence Estates, HQ.0 
13th Camac St., (7 th  Floor) 
Kolkata 17, West BengaL 

Defence Estates Officer, 
Cole Park Road, Tazpurl, 
P.O.Tezpur, Assam. 

Sri P.Singh, 
Defence Estates Officer, 
Cole Park Road, Tezpur-1 
P.O.Tezpur, Assam 	 Respondents 

By Mr M.U.Ahmed, Addl.C.G.S.C. 

ORDER(ORAL) 

KHUSHIRAMI (MEMBER-A) 

Mr M.Chanda, learned counsel appearing for the Applicant 

states that the Applicant having facei a transfer from Tezpur to 

Agartala, approached this Tribunal with the present application, filed 

under Section 19 of the Administrative Tribupals Act 1985. Today 
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learned counsel for the Applicant produced before us, an order dated 

07.09.2007 of the Directorate General of the Defence Estate to show 

that the Applicant has been asked to continue at DEO/Tezpur. Since 

the Applicant has been asked to continue at Tezpur, by the subsequent 

order issued by the Director General, this Original Application has 

become infructuous and accordingly stands disposed of 

2. 	Copy of the order dated 07.09.2007 'produced by Mr 

M.Cbanda, learned Counsel for the Applicant be kept on record. 

spgI 

ADMINISTRATIVE MEMBER 
(MAN° 	MOHANT' 

VICE CHAIRMAN 

Li 



IN THE CENAL 	 TIE TRIBUNAL 

GIJW 	NCH:GLJWAHATI 

OA.No. 	 /2006 

C! T 
Z3E1L4iii. D4ø1V 

41,  
-. 

- - 	-Vs 
• Union at Intha & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICAT!QN 
. 1 1 1 074 	A .1 	r' 	-11r 	 1 fl1' -., 4-1-., 	.'4 4-1,. I 

EsthtesOflicer Tezvur_Circ1e Teznur Assani Heis arermanent 
euL ,i ,UiiLLfUi L'LLLIL .Ji 	thL ctiKi 	ii5 &J Ji tLUiy. 

- 	 1 	 • 	 I 	I 	 • 	I 	 I rppncam was transrerrea an.ct postea to tne omce o Lite As5istant 
Defence Estates Officer in tlw year and served at Agartala upto E.

Janu1ry 199. 

iiO8.2OO6- Applicant received a movement..order ditted 11.008 .06, whereby he hdb  

boa-n r1rorthi'l Fri rrri('((Ld Fri T)D11 in c ,iprfirii 	nifl, 

Leave pethion. 	- 

iiO&2OO6- Applicant after receipt of the said order submitted his advance 
PA /T'tA t:11 	11 1W fli 	-I t1 	 .._- PA Ir'%A 1,411 

	

ii..UsY.U'. 	I1& LJ& 	1J4 	L.V.UiLL iJi./ L. i-i, Lij V 	&UL 

forwarded 1w the respondent No. 3 for sanction to the office of the 
f'T. * 	 I - 	 / 	- -I \ - 	¼AJP 11I1IgL.'a'vuflIILL. 	 1) 

i4O8.2OO6- Responden.i No. 3 issued a letter to the applicant and again directed 
him to move to New Delhi in ordir to assist him in cormection of the 
Court cases and also assured that he had reuuested the CDA for 
immediate release c-f TA/VA to enable him to move to New DelhI. 

(.Annexure- 2) 
1:10 'l:iflY iJ .jO.MsjU - 	UJJJiJLICU. 191J CIiUiUit O L"21 1eyw. '-jiLiC, jwjLi.ijJi 

that inspite of his best effort he could not arrange money to purchase 
1: 1_1._i ------------- ajit 	,j 	 iuiu.teruju.'itnu. 

that only after receipt of the TA/VA. he would he able to move to New 
Delhi. 	 (Annex uxe-3) 

1.08.2006- Respondent No. 3 without taking any initiatiive for payment advance 
TA/VA directed the applicant to attend to New Delhi positively o, 
.22U2OO5. 

I 

& _w 
 douo_ 

/1 



1Q (19 ?flh1f' 	4rri14cnt r74 irnriurn1 1cHr c6fr1 IQ (1Q ( 	1s4u B- }c
let—''-----rc,--- dated 

informed that consequent upon The posting/transfer order contained 
E-.- 	V-.11-.-i-. 	i-i--- A 11 t^A 1 	UQ flLZ 

on his permanent posting from the office of the DEO, Tezpur Circle to 
. 	l... i r'irr. 	 1... :.. 	. L 	.-. 	k 	i-...-. 

u 	kJLLI;..L ..n iILC IiLJL.-.', 	J..i.. i.. 	 *;i i.U', S.&UL, JJ 

exigencies of work on Government interest and further directed the 
• -.•.-•-•..-. i 	 i L. TA JA 	L.. C 	L. - • 	. 	 -- 

LU U om L w 	/ LIJ-  aU v ifl iw iu pcirni LCflL 

from Tez.pur to Agartala failing which he would be relieved in the 
Govt. ifiteresL But wilortunalely applicant has, tlOi. yet received 

frpzfv irI muH 	evd 	-1f 	1 (IQ fli Fill fljp of  Flih 

origlnai application. 	 (Annexuse- 4) 

1LUô.I9t9- Govt. of india. Department of fersonnel' and Thtining, New Delhi has  
4 	.1 1') (I/. Qfl 	1.-._,.t-.-. 4. L. t.....  

&ct J.1YI ,LCc& 	 VIiUi.ii 	U Alilb 1J.Ii  

emplo ees of the Go t of India should not be transferred and posted 
rn iti 011 1i1ctce, aiIu i10ii. SItU UIU Ut-  UiiUL LU CUXUflUIWU4LC LUejJI iii 

their home district or at best in the adjacent district. 
(iiutexuie- 5 Series) 

Wgi1i', fhh (io-tl AlieHii 

P T? t V 1 1? Z 

I 	T1,-- -k.-.. I 	 1 	 -..-- 	--•- 	 i-1- 
I. 	 .IL 	I 	I IJj L/ 	.J i-.'. Ci3.0 E;& 	 jJ.Lj-. 

transfer and posting order bearing letter No. 360331/LC-i/CON dated 
nnr 	 rc 	n..i iT 	_ L_.....- ci 	r 	/, 

	

as WtIL c( Li.J, rtiL-il iLLti 	Ji. IU. */ / JUU ALe 

19.09.2006 (Annexure- 4'). 

That the Hon'ble Tribunal further be pleased to direct the respondents to 
allow the applicant to continue in his present place, of posting i.e. at Tezpui irL 

the same capacity. 

n4 tb 	r!jc.Hci' 

4 	A-.-. 	-L.,. 	1-f/.-.\ 	-. .-..-l..:.-,1. i-1-..- 	1-..-,..  J 	I 	/ .-.J '.'V 	jJLa1L £ 	ILJ 	It L) 	I I.JI 	I I IL .ALIIL 

may deem fit and proper. 

IlIliiL ui 

i-'•.•__ •___i_.__ 	o'.i_ -_-'l• 	----i•• 	•_ 

	

Liwnqj JJ1lsAeItCy ul 11W, dppLLcuuii. LIi± 	pt4y S 101 U1 IULWW UI 

interim rlii4 - 

LI.-. 't.L. T------i L.. 	1_1 	.. . 	it. 	4--.-.-. .-.t i.1...-. 4-.-.-.-.,.. 	,.... 1. 	L I€ L LLi.; I wfl LiI 	I iL Li..i L j)I 	IA; 	L1L 	}).L.i LLUI UI LI 	JJ 

transfer and posting Order bearing letter No. 360331/ LC-1/CON dated 

1 
 c9QJJ? 
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15.09.2006 as well as DO, Fart-fl letter bearing SI. No. 4?'2OO6 dated 
19.09.2006 (An.nexu.re- 4) Ufl disposal of tIle ori.i.naI appiicauon. 

That Lite- Hon'bie Tribunal be pleased to direct the respondents that the 
1TUtT ei fh-u 	i 1rH.-i- d1d1 rrF iic 	I1r h,r fb 	nici,t

not 

•consideradon of the case of ihe applicain for providing relief as prayed for. 

I 

I 	- 



pr 	/ 	 tR1TW 1;;t 
CciitL 	U 	tti 	T .tULZ) 

	

IN THE CENTR 	E1TISTIATIVE TRIBUNAL 
IkR 

UWAfM HUWAH AT! 

I 	4 	 (. 	 10 	LL 	J 	L...- 	 L i1O 

i4 	 4wi L7 JA 6i4 	ti t4Ve £I1L4tU 

Title of the case 	: 	0.A. No 	 /2006 

Shr Lailt Bal!mataray 	: 	Applicant 

17 
- 	 - 

Udou of India & Qthers: 	: 	Respondents. 

INDEX 

SL. No. Annexure I Yarficulars 	 Page. No. 

Ji ji&ctUOiI 	 ijU 

i---Vpniicatip  
I Copy of the letter dated ILO62OO6. 	2. 

7 ('riw 	f the ltr dated iLL fl 	7fl1 	7 

05 3 - Cop\ot 	the 	reDresentt1ofl 	dated 
1 ?7 (O ')tlili 
1/ .Uj.'J*J,  

of 	nivugred 	ordeT 	dated 1 	5— 
-,n an cz 

07. 5(Series) Copy of the (JM dated 2ft04.89 and i- f 
06.07.78. 

• filed by 

CL4 
Dale: 
	 Advoctle 
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IN T H E CENTRAL ADMI!NIST TIVF TRIBUNAL 
frT14T LT t VT 	Tc'LT. fTT1AT. TI T'F L j'i-..; 

(An Application undr Section 19 of the Administrative Tribunals Act. 1985) 

g 	 T 	
t a a 
ZZUUO 

RPTWVFM 

T,g. 

5/0 Late Dulal Bast.unatary. 

N RoacL.Kajgcm 

Y'Ji11LpUJ., 	.&u&, 

R!cant - t Mfl. 

- 	r'l 	TT I T 1' I. 	inc IJTUOrI or 'ncua. 

fenresent-ed by the Secretary to the 
(;ioVerfjm-ent cf India, 
Ministry of Defence. South Block. 
New Delhi- 1i000t 

L. 

 

The fnnapalirector,. 
Defence Estates 1  HQC 	- 
13th Carnac St, (7 floor). 
V-iL,. i'7 1A7.s. D--,1 

V 

• 	), 	Ljj 	iTh 	j '.J.UiCi, 

(oie Park Road. Tezpur-1 
P.0- Tezpur. Assurn, 

4. Sri P. Singh, 
Defence Fsthtes Officer; 
Cole Park Road, Tezpur-1 
1)r 

.1)Z,aLLL. 	 - 

-- 

IT 	 flfll Tr mTrTT - -- L 	 £L .C.i. --------- 

	

( 	 wheh 1-1k 	-hm k Lagifti-•  

p. 

I 

• 	,- - 	- 	
c&ôvtatc4n) 



This application is made agai.st the impugned transfer order dated 
.i1t1  

i)L%fuO iSSLiL& 'V 1IL rim¼ApiJ. L)s.W L)ei.C.UCC SL4i 	itt1 CUtU 41b0 

against the letter dated 19M9.2006 issued by L)iO, Tezpur Circle, whereby 

anrflent w}n hpi(m(c t 	dnlpj Trjht eerniminjtv 

-- r
" 

i_.--------1.._ 	•rn_. ... resiuem UI ieLyus i iww souu. w 	.r tsirreu. Ui.0 	 iIUifl Izp iLl w 

Agartala with a arhifrary and malafide intention and also against the 

direction cntained in the office .memorandum No. AB-14017/27/89-Estt. 
L 	LL.. 	 LT.....J.. ......J £. 	 L... 

I\j;it&U 	 I.&U Jy Uilz xIJV. ji LLLU1i dILI.i 1W: U1i.LiJUit jU jj'%• 

the appiliant to wutiliuc in the p esent pht.e ot postrng at IeLpur e in me 

home District. 

Jrisdcton of the Thhunai. 

1-1-s.  

wIthin the jurisdictkrn of this 1-ion Pie Tribunal. 

Limliaton. 

The applicant further declares that this application is filed within the period 
ef Ii 	 t 	t'ri,k 	1t(3r ,n'n-?J (f fh 	 Ti1iiimk 1et --'------'---'-'------- ---- 

I 
j• 'Oj. 

JL. The appIicat is a bonafid.e citizen of the District of Tezpui, he belongs to 

scheduled tribe conimunitv, as such he is entitled to special privileges as 

granted by the Constitution of India as well as by the Govt. of Jndia hy 

LaLl 	JLi.ILC I LCLILL)ILLILLLU.W. 1  LiJ. 	 L.LI.0and.LL 	L'L 

eiTnplovees teioriging tobctlectulect Inbe Lonununitv by tne Uovt. 01 Incua. 

The applicant is working as Lower Divisic'n Clerk in the office of the Defence 

-- LU  LCa L'i.i.Lk.C.L, - j 	9' ."• 	AL 	.1 	•. / 

4 ? 	Tk. +la 	 w 	in4Hcdh.r Øi4t3l 	c. 	- d 	of DC iii - ..................................................... 	 . 	J.  

2U1.i976 in the offl.ce of the Defence Estates officer 1  Tezpur Circle, Tezpux. 



PO 

However, the applicant was fransferred and posted to the office of the 
r.- !.-- rsues OIi1L iLL W yccu 1 7 14, lLc itcw 4.Lin;U. "Ui ijic )dJL& 

transfer order and served at Agartala tIll January 1999, while serving at 

	

itfii fl- 	 h 1,cFg3rra,1 A 	h) Ti7r111 ileJ 
rn_._. - 
it)U.i, IibS411L ii 	yiiLctiiL iS 4 yeniui!m iesiuetiL UI Viii- IciCiiii 4UI1, 

L)ist- Sonixpur, he belongs to Schedule Tribe Community and as such entitied 

	

h i,i%r1ltrt 	ti fl-rc1-P(1-s(- 	 hT 1l-p (Ttf 01 Th lmtii f- iii 1-  fjni ------ -------- —  -, 

• 	4.3 	That your applicant has two sons and the elder son Sri Navan Piasumatarv 
r 	 4 	 ', Vn1n4. cLc.JL.. ;flL, 

 

Tech degree from North East. tceglona losUtuic of 8ciene and. Technology, 

Itanaar. Arunachal lradesh and the younger son Sri Savan J3asuniatarv is 

presently studying MBBS course at Cuwaiiati Medical College, Cuwahati as 

such the applicant required to make huge expenditure for the purpose of 

smooth continuation of education of his children. The applicant is a low paid 
group- 'C' employee working in the cadre of the Lower Division Clerk but 

required to maintain at least three establisiunenis with such meager income. 

rri. 	--------- 	 . 	- 	- 	-- u 	 I t1IJ. 	 .venLea. ;rucr 	iru Dl INU  

	

.LL 	 L 	 U 

11.08.2006 in the said V.0 Fart-li/Movement order it has been directed to 
nroep'cl to F)fl- n ' nicf-kn with fflinci of a ctpria1 learp 	tI-cu,.  jt ic lco -----. 

	

____1 •. 	___i _._i_._ O._. --- ---1.1. 	_1_•l 	_..,__. 	.1 iii LU 541U. UiU.I UI4L prUv4oIe .  UUIU 	ULiWLSLwi.t Is uiiee U4YS 

however lie would be able to return to the 1-LQ on completion of his duties. 
Thi 	ieit ;kn c,vit 	1-h-rhr fe 	Ti /fl2 crntii ('flt Mtu -j ......................................... 

1._1. ------------------- 

	

io L.IL snu 	w 4ppli:4vi. IIL app.LLc41U. .u.uliwsi.ej 41Wt te 

	

receipt. of the movement order submitted his advance TA! VA bill on the 	* 
same day Ee. IIM&2006itself and the said advance TA/PA bill dated 

-------- 1i.UO.JV ',VCS UUIV iUiV'dIUt 	LLL 	spUiKttILi. '4U. 2 iluiLLSzii 	URiUIL 

to the office of the CDA, Narangi, Guwahati. However on :14.08.2006 the 

annlicapf verbally reauested Sri P Shw -h D.0 Teznur Circle for exneditius ii 	 U 	 I 	 J. 
.CrA,T\ 	..._ 	 ........LI.. 	i... cU&Uu.i UI I/ L'A iii OiUi LO IEIUIt IW.IL I.'J Mzve cU. i'i*V L1L.LLU jJL 

b' 



* 

4 .  

coimection with the Court cases, l'ut. surprisingly on the same day Sr. P. 
I -IT

IN DiJJ,1k, re 	 - punueui. U. .) lsu be -u  i 1eLLr LU thC 'puim inu g4iu UJteLuiig 

him to move to New Delhi in order to assist him in connectjo±i of the court 
casp and also acsur3d the annlicapt that he had reuupsted the CDA for 
-- -- ------------------------rr 	---- 

	

- 	 TI 
UI i,j.b it- j JI- LU j4)j lu.jiL R, j1UV LU 1v Utuu, LL ilbiy 

he noted here at this sm-ge that the applicant was very much ávaila ble 'in the 
offke and Sri P. Singh. DEE), Tezpur Circle could have informed the same to 
Ure 	 LTL 	

L ,LLL a}'ilULL v eTuuiy. riv tVtI L.L'le 	 bLilU& 	 UeioiLL 

the DO, Tezpur Circle on 17.0&200o in writing whereby, applicant has 
!fiiormed the local head of office that in spite of his hest.effort he could not 
i4iIuLgv iLUiy LU 	

Iiiiv &y UUitL ILU tApibb IWI 4.LIpit,biteb cUL..j 

further thforthed that only after receipt of the TA/DAhe would, be able to 

move to N. Delhi and the applicant categorically express his wiili;gness to 
---------------------- 

mU 	W i.. ijC 	A,bIOL. Lti -t', ltL4jUj 	A.'tL 	UUW4Ly 

applicant did not receive the TA/DA advance within the time scheduled and 
ds uch rnnld 	h1 n mnvp F N fllh n ciF Hip rpnnpdpnf - 	

----------------------------------- -------.--. ''I------------------- 
1 __ 	____ ----------- • 	 IiLLLL, Sft&ciI 

herewith as An1leure-1 e'nd Zrespectiveiy) 

46 	'Thj1t Your £mp}jcu -it furt}icj-  be to sy thiit after receipt of the J:epresentatiun  
dated 17.08.2006 the resporadent No. 3 without taking any initiative for 

payment of advance TA! DA rather directed the atlicant to attend New 

. 	---- 	-------- 	-- 1Jifl ](iSiu.Veiy on h.;Jo..iJjO viuc 1u, a:1.iLa L't:uii 	 J/ jJ  

142/27 dated 17.08.2006. Such action of the respondt No. 3 itself srnads 
rniirh rfbt f1i 	1471• f fh 	M 

	

j 	 --.- 
• 1 - 	- 	- ,! 	- t • 1 	-T' A I T\ 4 	11 	- - 	- - 	 . • 1.. mc ariuon or me ri -ti ui- 	uy sciiwmr a spe 	ilLC,bW- 

office of the CPA, Narangi considering the poor ftnaricit condition of the 
iIt 1 1I)TidPrt ?'\j- 	i,uifhit do-fri- :ru- 	iieh 

---..---.. 	-'-' 
 



ircT11it fci(',d F1-i 	irt f 	ffim1 Now fl11ii hi ;4c6Qfbim  jp 1fne 

cowt cases. 

(Copy of the representation dated. 17O8.2006is encLosed, herewith. as 
Annexure-3) 

..-., 	 . 	4i.,_. 	...... 	r\r 	D.i. ri IYii.iy LL'. 	J.LLLIiU. 	 .iL. 	 I CLi. i -- li 

bearing SI, No. 1V/2006 ctateci 19.U9.2UUb, whereby it flas been uliormect to the 

applicant that consequent upon the posting/transfer order contained in the 

IL 	
IT L.L,-,, T 	1L.-, j-.. 	 ar.. 'i:ni /1 r-i Ii- r-u'r 

ctatecl 1U.2UUt, on his permanent posting horn tile office of tile AJ)J*1, 

Tezpiir Circle to the office of the ADO. Agartala. he is to be reheved of his 

	

- 	_.,-,,_1_ ,,..1  ',j.i 	 Oi VJji.. On 	v.:iuieii. 	 aiiu. Iwwci 

applicant to submit his TA/ DA advance for his permanent transfer from 

Tezpur to AgartaLa failing which he would be relieved in the Govt interest 
-L. 	 .-.t T'A /r\ A 	 1 -. 	 a... 

- 	 V 5i.,i. 	 - L Sf1 1I/ LJJ 	s.LSl1Le, thIL uor 	&i.y u; i 

vet received the impugned transfer and posting order dated 15.09.2006. The 

applicant further cane to learn that the impugned transfer order has been 
I 	 ThI 	 V1L4 I u 	. 	, 	..e 	.. 

t'. Sin 	L.' gfl, etence tstates otticer, hezpflr LircIe> iezpur with a malancle 

intention, as because the applicant could not report at DeLhi as per his 
-l.- 	 -i- -.4 TA /T\A 1-.-11 Ti 	..1., 	1SS 	I1,.1- LLS)LLLtjfJ1( LLUX W IISiLi iCIfL Ji. 1C/ L.'1. L'LLL. IL £0 W00 it.fl LLL 

No. 3 has influenced and insisted respondent No. 2 for passing of the 

impugned order of transfer dated 15.09.2006 with an intention to taie 
-i- s-1- 	1.-,,.. 	L,-.i- --i -*,--.j- i--..1.-,- -:-.-4,. 	 ,-.I: +1__S (,,-.I £ V ILf CLaLLt0 LLX C JJW.C115.. U LL1. *LILL jiLl L LCVI-. LI LLLI L,jj0jLj. a ..1jLL ;jj ,,j 

that ctue to lact: OX his Initiative the applicant could not receive the 'J.A/ 1)/k 

bill from the office of the CPA. .Narangi, Guwahati and now in order to 
11.-,-.-.I 	 TSL-, 

WL101i LLL.. aFpIiLL, lS:o 	 IN SI. ) 	 LLL JL.p1gnS& si ajio1I jj s-sx 

dated 15.09.2006 against the applicant whereby he is now sought to be 

transferred and posted from Tezpur to Agartala in a far off place in total 

LS 
-.,4 -1,,.. 	 s fl,s,4 ,-s4 	 ( 	K  V IS 	LL'J 	aJj. ..L. 	JJ. V 1015115 S LILL iL 	V S - 	LICS '.'. A . 
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fhf hii 4T1f1i 	t1.L(11€3 iiit 	tC11 	I11('11 	it1Wi1((l (i1 ()f h 1IIT11 	T(I 

11! IS pU1ULLV Ui 1idiUi aiiU, VU Wd. SCOI J3II ute SdIU. J.J.iq2Lqlieu oru.e& 

dated 15.09.2006 as well as letter dated 19.09.2006 are liable to be set aside 

ind quashed. It is further pravd that the respondents he directed to produie 
...l 

.[iC iiiiyuUeu ICU.Ci UUtU, ij.U'.LiV0 UeIOre Ulib 	IYIC .I.ii*)W&cü W.L 

	

-- 	 (SC 4-L.. 	 i1 11) (0 wtn: 	. 
Sf1 .L 	..i.  

Annexure-4). 

	

' 	 T'1 	 • L1 	 • 	e T 	I 	 • 	 I 	1 • 	. 	 T 	 r\ •l1 	I 
i.nat iriC ',ovt. or mai.a,. uerarrment 01 versonnei. na rriiInriw, INew uem nas 

issued office memorandum bearing letter No. AB44017/27/89-Esft (RR) 

dated 20.06.1989 whereby Govt. authorities are restrained in transferring 

ok'Y
((Sm 	 I 	 1 	 1 ( 	 1 	1 1 1 	 1 	 1 r employees in rax on pJ.aces aria enrort snomci. oe ncte to accommoa ate 

them in their home district or at best in the adjacent district for general 

welf-rp cf Hip iiPrcI-)rc h1cr ain fn flip cc /T cminunit whw 4t (1 	f .-.....I.. 

• 	India has provided reserv tioni in Central Government services accompanied 

1w various other facilities, concession and relaxation. Similar circular has also 

been issued by the indian Railways wherein it has been instructed that SC/ST 
I 	-- 	 - 	 1 	........_.1._ 1 	 .L___1 .................. . nipiovrs m.iy DC u biflt.0 niu poeu in owe pIa.c Veiy rdluly 1Tic.t .wr 

very strong reasons oriJy but in the instant case of the applicant lie was all of a 

iircr 	4-pç iirt 	rcicffncr f Acrrhl AflPflfrnm TP7fl11r flPC' wifh i 
r---- 	r - 	 .r 	 -c - -- "- 	 ---- --- 	 --- 	 - 	---u  -- 

I (.J 	• 	 1 	.. 	 11. 	 1•1 	11 	 .1 	11. 
niiuimue intenuon unu ne m puDilL in.eest, WIUCIA wiu Laube great 1ttusmp, 

irreparable loss and injury to the applicant and his dependent family 

members more particularly, it will upset the smooth continuation of the study 
tl 	 . 	 • I 	 •• 	 1 	 . C 	 . of rub two suns,  wn, are sLuuyng in uhuieiu. p1.Ices. Irarisier ts a IILLIUCIKC 

of service but it is not fair to transfer an employee beiongiig to ST 

commumtv as such the impugned transfer and posting order dated 15.09.2006 
•l1 	I 	I 	1 •I( (( 	1If, 	1 	1 1 	 ( 	 '11 	1 	1 	1 (• 1 	 1 

as wcu as ouc1 UatCU 	 air itlgruy Uflian., iLLCiu dflu 1Thu.afl.i. tUIU 

same are liable to he set aside and quashed. it is categorically submitted that 

1iii i - 1 	 if fbr, 	Hil Willo,  (f 14IW tfli1iifieiii 

EVE ~Mrwl M ~~E - 14%  =I 



Cory of the GM dated 2ft06J989 and 04.0718 are enclosed herewith 

aliu. il LEIeu s 	tre- 

A £ 	'T9.-4- 	 - 	--. 	i-.- 	-.w 4.4- 4-1 	.'s4 1-.-'. 
X..  

applicant has not yet been released but apprehending re1ese at iny moment ;  

as such the Hon'ble Tribunal he pleased to stay operation of the imnuned 

1 110 IM4. .-'. m,'.1 . 	144,'. 	10 (10 (. 4-11 	 ,'.4 

	

..& 	CILLAZI  

this application. it is humbly submitted that if the impugned transfer order is 

implemented in that event it will cause irreparable loss and injury to the 

4.10 That this application is made bcmaflde and for the cause of justice. 

4 	1 	C'I 	 .1 1 	1 	 • ..irourus ror reiierswirn leg4i. provisions. 

..-h... i-1  
.J.1. 	£.J1 ELS4C S.ILL 111 	 t1..tJ'.;1 .iiE,L 	i,Uii  

1.0006 has been issued wiUi a inaiaiicte iiflenhion jitsi Lu Itaiass Lite 

4pplicant whereby.  the applicant has hen. transferred from Tezpixr to 

Agartala arid on that ground alone the impugned order dated 15M9.2006 as 

well 19.09.2006 is liable to set aside and quashed. 

5.2 . For tht. the Govt of iridiu. Dep riment of PersorLil and Truiithig issued the 

office Memorandum bearing letter No. AB-14017/27/89--Estt. (RE) dated 

20.06.1989 whereby restriction has been imposed in the mater of transfer and 

	

- _.5 	 1 	 1 	-----.._1 ... pusung u 	 tmpiuy  es rol tflt: WC.iiili: Ui üiC meuloels 01 JIC Sif. 

community wherein it has been specifically provided that employees 

liplivicrjncr + thp 	'onrv rf c/Thll nmf l,p 	ncfprrpci nd nccid in --"-c,---j 
ft 	1 	1.f;L 	 1 	;' 	5 	11 	1,1 	1 	lii tar ott places irnu ii ue ransxei anu posu.ng is at an requircu Lucy sriouiu be 

transferred within their home district or in the nearby distftct that too rarely 

and for very strong reasons and the employer i.e the respondents are hound 
; 	t1 	I 	1 	. 	• 	11 	.1 	r 	; 	tr 	1. 	1;1 	 I to roiow LflC suu mstructwns ISSUCU oy mc ov t. or inuia ariu inc impugricu 

memorandum of transfer order dated 15.09.2006 has been issued in respect of 

0Lb 

- 



I 
I 

the applicant in total violation of the memorandum dated 2006.1989 and on 

___.l.____..__i 	 - 

	

tor iuo,e w rnL1JugLLu. LrJisier iiu posw.g ruet Lli.eU 	 1S 

well as letter dated 19.09.2006 are liable to set aside and quashed. 

For that the two sons of the applicant are studying computer engineering in 

Kolkata and MBBS course in Guuahati Medical Collep -p as such transfer and 

LLL Lb 	 F'k'--- 	£1.1 *.X. 	.LLJ 	Ct _1C t3.0 C&J. LtLj t. C.J LA L 	ttt. CL LALLL 

01 his sons, due to his poor financial condition. 

•I 	 TJ 	 j1 	- - 1 	1 -. 	- 	I 	 1 	 -- 	 I 	- 	'. 	11 1 •J• 	tj1 IJIUL. LUL tflJt)1JitLLLL (XiTh a ll,''v tiw& luut ) 	IflDxOYCl: i will OC Ci 	 Li 	 1 	0 	i 	 I 

difficult to maintain any other establishment at Agartala with such a meager 

amount of pay when his sons are studying in different places. 

5e5 	For that transfer order is punitive in riattire and not in public interest but the 

L. 	l..-..-..., 	-.- 4..-. 	 1T -zi . 	 . L1t.. ILL1 L'j. L)C ULL CL,. L.. 	I 	 .Lt.0 LtL LCJtj.LCLttIC.. J. '.LJ 	 LLiL CL LILC1ICL.LLtt 

intention. 

6. 	Details of re!rLedics ehaugted. 

71-,., 4- 4-ba nflflhit'-, fl4• C'J7 )t*Cl  41,-, IN 	b.3 	tt'tltntit 4-II 	1 4-1, 	rflrflnrl-. tic fltn 1I kill A AlL:;. taiL I. L't'-t-1-'-4-' Li_ 	 LiLt I. ifl_ A Xi.Z :_.aAna Li% 	 %..L aLA LLL_ .1. ii. LL t&LL 	a 

him and there is no oilier allernative and efikacious remedy than to ifie ibis 

application. 

- 	Ii 	 -. 	L... iii...j OL 1J1L(ILL V'.i..j.', L.-L11..r -AF.LIC. 

The applicant fuither decicires that he had not previously filed any 

aplication, Writ Petition or Suit before any Court or at-.v other authority or 

I.'. tr n#l..--.-!. Uan,-,l, n 4 	#1.,,. 	 -.. - 	CCI 	LJLICC,. 	LtC.L&L...LL .LLLII 	IAIL/L1LLCLI A1CLLU- 	LAII. 	CLL4 I.I. 	LCLLI 	I..l. 	LIII 

application nor any such application, Writ Petition or Suit is pending before 

any of them. 

IL..,. CL. 	1'L1b c,.JUliL LC.31 - 
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1Ji-ii flip f:!efc 1nc 1r 	t4flCP' f1FiiIA lInva fb 	lcttt }irnhJy niwç - 
r -.'- 

i. 
I UUI I iUiU43b oe pie4seu LU aUiUfl UUS d.HiiILiUUih i1 Wi. Li.L 1UjIS 

of the case and issue notice to the respondents to show,  cause as to why the 

1i1ci 	i-- for 	 i- 	T1i(fi(- 11 hi1 	-+ i 	 -- 	- c 

the records and after hearing the parties on ihe cause or causes that may be 

shown, be plesed to grant the following relief(s): 

Si That the Hon'ble Tribunal b 

transfer and posting order 

15.09.2006 as well as DO, 

19.09.2006 (Annexure- 4). 

S 

bearing letter No. 3603314C-1/CON dated 

I-'art-ll letter bearing SI. No. 47/2006 dated 

&2 	That the Hon'•ble Tribunal further be pleased to direct the respondents to 
------------------ 	------------------------------ 

4110w U 4pyiicnIh. LU wiwnue ifl lus preseuL pi.4t.e o pUSUii I.e. 4L .i eLpUr III. 

the same capacity. 

'osts of the apphcation. 

A 	 fI 	 1 	1 	L 	- 	__ 1 	• 	j1 1 - 	1 	Ti 	 •. •1 	 1 s 	f-flY OtLIUI 1i1UIb) LU WIU(fl ULC LiyiL(..IIIiL IS tfluUcU Ii tL iIUfl L'IC IIIA7UflüI 

• 	 n-iy deem fit and proper. 

/ 

0 	Tiifcriri rrrLr rir rcr fry 

T)uriry 	f-nçr rf thu ii 1e -ici, flip iryr]ir'pf  ri 	fr tl- fell,'&Tjpo 
al r 	 - - 	-- 	r I-  ---'-- t 	- 	---'-- -'- - - . - 

t 
interim ni

1
ui. -- 	 - 

1 	TT_j1A_'r.1 	 . 	e 	-------------- -I Fj 	IIIXU UI 11LI 0L iriuij u k;Lbe4. LU .ciY UJ CporKLUOIA Ci iIL ILLL1LLL 

transfer and posting order bearing letter No. 360331/ LC-1/CON dated 

15.092006 as well as DO, Part-H letter hearing SI. No. 47, 12006 dated 
('I (%t'I 'TUt / 	- 	- 	4 \ 	1. 	- 

	
-------------  -- ---- 1 	- - i,U;..UUO 	utCW.C- ±) iffi. uJpUsn1 Ci tL \)rI.Ltki1 d.iiii.L1.IJUtL 

- 	 - 	T 	- 
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It) 

H1  

92 That the Hon'He Tribonal he pleased to direct the respondents that the 

pendericy of Ibis appilcation shall nol be a bar for the resporLue is for 

consideration of the case of the applicant for providing relief as prayed fOr. 

lu. 

This application is filed through Advocates,. 

11. 	Parficulars of the T.P .O. 

i) 	LP.Q.No. 	 Soo 
	93Z34.Y. 

Duteofissue 	 i-ia. 

ISsIIPAi from 	 p. 

Payable at 	 , ). o , 

- ------LL 
rb SlY tlt j..0 Ulu lLLUi) 

EL 

'I 



¼ 

V ERIFICATION 

L iir1 Ltlit Lisumttary, / o Lite Iii,thi t5sum4tiry, iigea Liout 54 

yei.rs, resident. Of J J.N. .KoicE, i\Ichrigion, JisL- ionhipux, Assun do nereby 

verifv that the statements made in Paragaph 1 to 4 and 6 to 12 are true to uw 

knowledge and those made in Paragraph 5 are true to my legal advice and J 
A. 

have not suppressed any material fact. 

(T ------- 
rHU i 	aLS Veji CdU,jii. )it UUbUI.0 _____ U.IIY Ui. INUVCIi.WCf,-iJUO 

[1 
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_. *W rnlllMovE1vLEf_ORDER 

UNIT 	: J)E. 0 ThZ1UR Ci !tCLE 
1 0' ',\ II )N - CC)IJI, PA 11K  

i)AIET) 	 ,j/AUOU>F, 2006 

Shri 1,. J3uvy LDC of thic uflice ii bteby threHl. , cl In :! n 

Delhi to vontuct CA New Delhi ou2,'-c 0t,(F/N) in vonetwi, with IThttc o i  P '' 

thgh Court order daled 22 9 200Sin WA 401/93 — Noorbr lea Co (P) Ltd, A m 	1101 

& Urn. 
The wotble• hIft rd out 4tion ii thiy. Howver He wifl 'irn 1r 

HQrn, on completionof dutien. 

He In authorized to claim TA/VA from the CDANnnrngi.  

said move an epplicable. 

Authority:- Oovtoflndia,Mm,ofl)eieflCe , 00 L)I, (A( 4 Qi) Nw 
DeIb 1etterNo 1O/4S3-AIACQ/iC/Dl3 L)ted 9 Iw& 
2006. 

DNCE 'A Ufl10ER 
1 DOPRd—WMOI3O0k 	 TEZJP1JRCWCEC 

	

'I1iioC!flA Ntaninai Gw1uti1i 	 (1'. SINOI!) 
U...., 	- 	 - 	- 

3; The MO Sbiltoni*-01 
4. -  Shri L. 'B 	ntaiy LIX - For c pliano 05 



NO.DEO/TZP!Ac CTF/2-AJ 
OFFiCE OF THE D..E.O. TEZPUR CIRCLE. 
COLE PARK ROAD, TEZPUR - 784001, 
DATED: 	AUU'2006. 

To 

ri Lalit Baxum.atan, LDC 
0/0 the DEO, Tezpur Circle, Tezpur -1. 

Sub:-pnyDuyMove. 

Retrenco this othce.M,O. No. 154 dated 11-84006. 

On 14. 6. 2006 you mentioned.the imderRigned that unless advance IR given to you 
to move to Dlhi you will not move (to Ddhi) as ordered vide M. 0 No 154 dt 11-8-
2006, 

Your stand is neither nppreciednor is acceptable As you have been given the 
responsibility to attend the legal n after I Court Cases1  the preparing biiefs etc. among 
other responsibilities, thercfor it is important that you positively reach the CAS, 
floii bIe 	upreme Cou 	New J)óJhj to assist thO1uidersign.ed who is personally 
attending CAS an reine Court considering [lie importance of [lie case and to anfegutud 
the interast of the Government. 

4, 	Your requisition for l'A/DA..dvance has already been forwarded to Cl)A 
Guwujiati for theit -  necessary action. Further [lie till Jersined in ade request to [twin fo, 1 1-1  

1111 ny  clifie the TAIDA claim will definitely be paid by CDA (luwahat I for your 
temporary dutyrnove to New i)elhi. 

5. 	In view of the aboVe ou are directed to reach GAS Hon bel Supreme Gouit New 
Delhi ion 22" August, 2006 without fail along with all cornled.e(l document, Court 
orders/files etc. on Noorbnrj Tea Estate Case and to assist the undersigned in this issue to 
C.A.S New Delhi. 

l)fl,,ice tstates (licer, 
Tezpur Circle 
(P. Singh) 
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i 
NO.DE)trzp/PEEJI4V 
OFFICE OF THE D.E.O. TEZPUR CIRCLE, 
COLEPARK ROAD, TEZI'UR - 784001, 
DATED:

1  AUG'2o06. 
( 

r • 	. 

KkA W 

hiiLaIit BaRumatali,LDC 	
S 

Not Ut 
•h/O4Dsfencs Estates Ofic -, 

•1Subject :Tempory.duty move toC..S. lion We Supreme Court New 1)eflu. Wi 
'Reference your letter dated 17 

IMP 

2cyour deoIirngo to azmnge for temparaiy duty move to reach C.A.S. lion 'He 
Supreme Court New Delhi on 22' Aug'2OO6n financial ground is not acceptable. 
On exigencies of duty and to attend the C.A.S.Hon'blo Supreme Court, Now J)dllii 
in such en important Court Caie which hasbeen attended by you only no 11w therefore your preaclice in C.A.&NewDelhi as 4zected.iavezy niuchreqüfred and is ineacapabk 

-You areitereby onc agànIdireotdto iaureto ach.C:AJThrn'ble Supreme Court on 

Defence-I iea ()fhcer 
iTezpurCirde 

4 (P SmRh) 

• 	 3 



Ft 
iI1ii kiiK  

•1* 

UNIl' 	D,Eu. J'EZPUR CiRCLE. SI .NO. 4? /200. 
i ( )CAJ J ON 	: 	(u.) I,.I 	J.A-itK.J&()Af) iEZJ'lJ R 	7g4001. 

Pus I irii !.AN: 1 	U • 	- 
Sfi, - j 	I ,aI it, 	I 	iniini 	iiri,I,I ) CnRcqIiont upon the I'oRtingtI'ra:i• 	rkr 

iii the Fi mupal Du ecloi • 
Eitaten,to1kataJctorNo 360331/i C J/(.ON 

• 	- Ud t)92OOo, Shri Lrjht Bnmirn4 in I I) • 	 on hi 	pelmailofil post 	i/ti -uifetjjo,it tht. of'Ji of 
- 	• i).E.O. Tezpur çirck, Tezpur to oflicc of A.I),I-.O. 

Ao,rtajnj 	to be relieved of hi 	(IMU's on- 	u-u" 
iL 

of work and Govt. iiiki. lleiice, Shii LJ - 	- 

Owe 8Ub1n  

r mime 

I). 0. Pnrt.-I I Itnik 

F'orirnntedjgte complinnce SIN )bOVO 

- 	- 

- 	- 

Rflereby &hrecj.c.'d to 
U(lvwice Fm 

ing wfliTewi H he reluv1 w 
Out tiJe payment oI'J'AJD1\ - 

•j)onçø Ji1ri-i em 011 i'1 
rezpiii- (itch' 
(1'. 	iiiIj 

- 



q: 
k I : 	 1 	 t?I1 

,J ftnnilnu i._J: L. 	 , 	153 
KuICR Or  V;hlle nuhcndIn9 the elnfliig R:ruft. of (lila 'nicnauj on the Interests 

of S5/T5 liuuld btt chnirly1 brougItt,iit oh (lie and 8pcitjc orde, of the Mjiijsfer.in. • charge $liould be Obtained,' 	, • 
4. Thj 11666 bf 8vheduled 

Cas(ci and Scheduled 1ibe are advcseiy affctd alsd wlft!e çhanng orn .1IOII1qICO,n method to ele060n méhod iuck changes 4fll50 in respect of Group 'C or (irup,:Iy•! pus tftb' prt)oedreiBuggested above i should 
be fo1lowj for obtaLpng the oppii3aj çf 	Mhiistern.hargc 	• 

	

' St ft i Jsd fqutèsi 	
thilt It ny haigeq of the nature 1cfefled to above adverseamfhlg,jth irtlerests o. Schedujed 	tind Scheduled Tribes have ixten utinde in the Eecent past iflGrou 	

or Group '13' POStS/Strvice*, the same may kindly bo cvicwed in 'nffljatio, wi th the Depar(meiit of Pay. 
SOflnI omi .ltnhihi, 	 •jr 

•'t': 	 - 

z,y 

	

C;.L, bept. OJ'er. 	0A. No . 
20 6 1989 

AU dated 	
1017127/89.Es(t (Rfl), 

(/JIt(Ca•%;ev lhn,l, for IecFUft,iict shoId bpe tI 
Vvlu r' bC/S candJatcg are collecIluated 

'lild u1deralg)od 	1i4ddt *OY 1J )ajaCO,nHiI,IeC of Menibe5 of Pr- 

	

1:: 	

IIntnaftwllidhalnId varIoIIn)attern relating 
to representation of Sehed- 

ulcdCIisICt 
flll(IS1ied I I (i'ribtjI (3øvCrnnic,t •servIce'vø made 

the t 	fol1osyi,8 r 	 fi J liii ,l  • "RCil t'Bord'b 
setitiribal CCcI1trat ion areg sch as SaniaI 

Pargias in 13ihar ivhirc SCIICdU1C( Thbe cnnhhidale. are flvahlablc ii large xiuml,crt C)ovcr, have. carcfuliy examined the rccornjnc,,da 

	

(ion iuil hyc decided as lblIows: 	• • 
\Vhe• 	rccjtmc,t( is made on the basis of competjIj e  t 	
xaminations,i,éeI. for xflflhjItioii should be set up atll i placcs:w c 

 a aizoable nunil, of tribal .cafldIdøt5 appea 1  • I th oxflmi,iatl,,ji ift add itloji to the usual centreS of exafnh:iatio,i (b 
Whrd sdleetI0 Is nac:I by intcrvi, (he Recniji,n,11 fl('flr(I

At  

•d: slioulsI bø len( to I)I'ICC tvht 1I1t I a Conceni ration of 

	

• 	
' l cnndlil5 blogi,111 to SclIed,,icd Tribes 	• 2. 'I 1uea insn,,c( 1cii9 h iay a lo be cnrnml,fllcfl,r(I In suibordipinic fly, pupaL 

	

lI()II nh1(l rechujtupi1t ngclIc 	under. (ho COUtIOl oF Minkt, 

	

• 	
(.l., Uipt. oF Per. & 'Jig. (L'I, No. AIJ-J'lJ 7/27/fl9 

11 

• 1 1' 

given Posting flea, -  their natIve placcs. 

jI 	

candidates i ccruitc(j for (Jrouj)5 'C' and 'U' J)osts, be 

She IuIu4rnnc.cl 15 
(iliOr(cd In say hint n nlniiui(ii. of Mcippl,c, s of 	

- 

• 	
1HIPIC,II, vluiiiIu exami lie, I n iat(ci . rehiuthig to reprc5c,lt,Itio,1 of SCIICdII led 

	

:1 	 '- 	
• 	 • 	 - 

— 

I 

fl 
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'••''!i;•1; 	
; 	

hil

. 	. 	
I 	

•' 

	

ov 	
,, 	• 

*l 	
Er:ilnstes:nnd Sa1edu1ed LrIbs In Uetneflt serviCeS, 1a recoinmehddthat 

• .1 	
• •• 	 baIu &houldjfr ec po8Iiblc, be posted near thoLr native pla4eJ 	11 I 

I 	• ' 	 rcmnmendfltion heR been examined careMly. It ney not be pos. 
,ibJe'or de5iuible to la)/ down that holdera (belonging to SC/Si) of OroupIA' 

:o t.up 13' post, who have 'All 1ndin transfer liability should be potrd 

• 1 nerthuir native placet. ltIIaA, hoWever, been declddd that In the case of hold 
:ers of Orou'C and Group, 'Dposts who have been recruited on regional 

,basi and who belong to Scheduled Tribes ma be given postin as far as po 
• • ;sible, subject to adrninistrative'onstraifltS nearthelr native places *Ithiiilhe 

''s 	I 	 s''' 	Ii 	ipsl 	I 

• 	I 	 ' 13. Suitalik insinictions may also be Issued to all subordinate units. / 

I i' 	' 	, 	IIlA I 	Ii 	ri.' 61 	l 	' 
it •Et 	j !?ij of Per..&irg., O.M. No. 36012/6/88-Esi( . (SCT), (SRi) Ht) 

1' 	.,._lllrT 	dated 24 4.4)9t) and No 3603618198-Estt. (Rca) dated 16-3-1999 

I 	 . 	ci - ('acte/ tribe certI1cate Issued by the jttdlclalltevenue suthori tthJ  I 	 I 	lies only to be accepted as proof at the time of1nItial appoint- 

I 	
itient tind not Miitrkulatlon Certificate 	 I 

I 	it hat bc ct btoutht to the 1notkd of the Gth'ernrnent thn (here arc i asi a 
• 	 • 	• 	in which caticlidales ,  havcptoducedfalse cute certIficstessbelonglii to 

, 	
: Scheduled Caites/SchCdUledTribC$ and secured Central Avertiment jobs 
• ajnin.,t vacititcies iesèr'cd for SCs/STui'lnstructlona already xIat which pro- 

• '. 	• • vkki thatilie eervkesof the candidates claiming to be belonging to SCa/Sis 
ws,tild be tciinntcd lftheit cliiinia arti found lobe laud on subsequent verifi- 

i 	I I cal ion Ihiough t)Itrict MagIstrates 	41, 	, 
2i At pte tept, th6 follownig tertificates can be accepted by the Appoint 

inj AuLhoritkt:ns sufticknt pwof 1n' support of candidate's claim as belong-
ingtoSC/ST:-'. V • ,iI 1 t' I 

• 	. H 	 Matriculation oi'iSchool Leaving Certificate or birth certificate giving the 

1 	 caste/onUnumty of the candidate and the place f his residence, 

It lia4 how bt1i clecidod that henceforth the cetilica(c as mentioned 

• 	I 	it Pam. 2 nbovd should not be accepted as proof-ofcatte at tte time of initial 

• ',4J 	appoIntnicnl The Caste/Tribe certificates Issued bythe following authorities 
• • 'i 	 in (be prescribed foim In Appendix-I 4 of the Bri1chure on Reservation for Ali_
I 	 Scheduled Castes/Scheduled 'Inbes (Seventh Edition) (see AppendIx 2) will 

oiilyo iicccpted'-- 	• • 	(I) 1)iRtrlct Magistrate/AddItional l)Isirict Magist , nte/4oikCt l) ii't)C p Ut y 
Commissioner/Additioflal Deputy Conrnilsslonerll)cputy Colkc-
tor/t Class Stipendiary Mngistrnte/Sub-Divisionfll Magistmntefi nitik 

••i 	 Mngla(ritte/lxecutivc Magistrate! tixtra Assistant Cominiionr. 

d 	• 	 (2) Chief Presidency Magistrate/Additional Chief Presidency MsiM 
• 	' 	 I 	hate/Presidency Magistrate. 

• 	f •i ' 	 • (3) Revenue Offlàer not below the rank of Tchsiidar; aitid 

11 	 1(4) Suh-1)hi'ioflâl Officer of the area where the candidate atidlor lii'l 

• 	• 	• F 	
' 	ftuul' thttnaily resides. 

• 	• '• 	 • 

II 

:11 (1L 1 !4, 

ii 
- ...... 

I 
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CONCESSONS AND FACLLIUIES ,%r)MSsIBLF To 
SCIIEDU1EDjCASt 'AN!) SCUEDULEu TII! 1,OT1iER THjtN'IN DIREcT REd iT1ENT AL); FROOTIQNs M  

.t! 	. t 	• 	t. 	 • 
13. L Securltyr Deposits.—Scciir,ty dcposit Irom Schcduf Tribe candidates for eIJ)IoymeI1t on Indian R:iiIvays is 50 Cr Cent; 

: 

Ori the normal security for training. It caii be deposited in a 5Un. Orin instalments after the training actually startcd. 
1 	(Ltte Na. F(X)1-57.Sc4/I dated J51h N'cinb, 1957) ............., . 
13.2. AppoIIItrnen(sJ'r 	crs—(j) At the lime of itiit4 

appojntrnen, the Scheduled CastelSchedu!cj Tribc candidat 
should as far,as practicable 1  be posted near to their home town 
at a place where the adrninistitjo,1 can provide them with qua;te, 
Subject to their :cligibility, Thcsc 

-. 	 . 	 - 	
. apply to .casesf;transrr on promotion providedthe 

POSt'it 
• 	; 	

N,. 7 JS)155 dated 601 hh 1971) 
(ii) Suhjet to the cxiencks of sc'icc, tritisfer of Sehedui, 

Ctstes and SchduId Tribes employees shotdd he confined 10 native districts or adjoining districts or thi ph:ies wierc the Admini.' 
can povj 	quarters. Th 	shoald be I ransfcrrcd verj rarely and for very strong reasons only. 	. 

• (Letter Nj. (I) L(.SCT)70C7I15115/3 dacd 19i1: NvciW', 1970 and 
(10 ,(SCT)74cM I5(58dat 	14i1; Ja itar 1975)   

13.3. l're-E:atnjjuitjn Training Coarse; :i( the Jni ersity of of lvc to Schedud 	2:isle/Schcdtjk.,l 	1 t ihie .' 	. 	 cw;)!ovcecSclic(!tJIC(f Caste/Scheduled Trihe cniplovcc•; deruu 
of joining classes at the hove.mcntjoflc(! ir; !iili Centre ro:lv I.A.t  leave (earacd leave, etc.) as dua o them under torintl rides including etraordinaryIea.c 

4 
 
•  ' , Iii cscs where the leave due and 'C.\tr:Ii'It111':try ka'c is not 

, sufficient to cover the period of traitiiii, (lie (kitcia I Mn nagcrs iiiy at their discretion fant c,ti'aordiitary lav in exces:; of 90 d:ys in relaxal,i6 il.  of lthh 732-R. 1. 
(Lttr NO3. (i) E(SCT)62C 1  1 15/14 dated 1501  Icbi :ity I 6: pmd • 	• 	(ii) 13(SC'r)62r\19157 dated 2iIi librwii>' I "7) 

OtC/SCJ!CdUl(.d 	i'fit 	ct1'f)\•;; 	iti L'Y!, Ciiphairtt 	te;ishr slici'.;fd 	hc  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

*V4 

V 	 IN THE MATTER OF 
V 	

OANO. 272/2006 	 . ... 	 V  

Shri Lalit BAsurnatari 	 V  

V 	

.. .Appllcant 	
V 

V 	 -Versus- 	. 
V 	 Union of Incth & others 

V 	 .... Respondents 
V 	

-AND- 

IN THE MATTER OF 	V 	

V V V 

Written Statement submitted by, the Respondent No. I to 

V 	VTh.TTEN STATEMENT: 

The burn be answering respondents submitted their written 

V 	
statement as follows: 

1(a) 	 .......... 
V 

• 	.. ..and respondent No. 	in the 

atxwe case, 1. have gone through a copy of the application served on me and have 

V 
 understood the contents thereof. Save and except. whatever is specifically 

V 	 . 	admitted in this written statements, the eontentiis and statements made in the 

application and authorized to file the written statement on behalf of all the 

respondents. 	 ... 	 . 	 . 

(b 	The application L 11ed unjust and unsustainable both facts and in law. 

That the application is bad for non..jo'mder of. necessary parties and 

misjoinder of unnecessary parties. 

That the application is als .p,  hit by the priciptes of waiver estoppels and 

acquiescence and liable, to be dismissed. 

(e 	That any action taken by the respondenTs was not stigmatic and some 

were for the sake of public interest and it cannot be said that the decision 

I. 
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taken by the Respondents, against the applicants had suflred from vice of 
i!}galtty. 

2) That with regard to the statement made in paragraph ito 4.2 or the 
OA, the respondents do not admit anything contrary to the case. The 
statements, wbkh are not borne on records, are denied and the applicant 
is put to the strictest proof thereof. 

That with regard to the statement made in paragraph 4.3 of the OA, 

the answering respondents beg to submit that the statements, which are 
not borne on records, are denied. This omce is not fully aware of the 

averments mentioned In the 'paragraph as the applicant verbally has 
mentioned to his omce colleagues in past that his one son transferred In 
the CBI and is posted in Kolkatta, whereas In the pars 4.3 he has stated 
tt his son is studying In Kolkata. Therefore, the facts may kindly be 
verified. 

4) That with regard to the statement made In paragraph 4.4 of the OA, 
the answering respondenl.s while denying the contentions made therein 

to submit that the applicant Is falsely correlated an administrative 
action of his being 1ranskrred to Agartala vkle the orders contained in 
P1), 1)E, £C letter No. 36033 1ILC-1/CON dated 15.9.2006 and the 
consequent D.O. l'art-II order NO. 47/2006 dated 19.9.2006, with his 
action of disobediently not moving to Delhi In the case of filing of SLP In 
flon'ble Supreme Court vtde movement order No. 154106 dated 
11.82006. 

It is pertinent to mention here that the applicant wastransferred In 
consequence or an administrative action arisIng out or official 
requirements. His transfer to Agartala arose to 1111 the vacancy In ADEO 
office Agartaia, arising due to the transfer of one of the L.D.C., Still A. K. 
Pathak of the office of A.D.E.O. Agartalii to DEO Jorhut. The transfer of 
tl applicant Sin-I L. flasumatarl arose duo to the transfer of Siul A. K. 
Pathuk is evident from the impugned transfer order No. 36033 IJLC-
IJCON dated 15 Sep 2006 (Annexure4A) or Principal Director Defence 
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Estates, Eastern Command, Kolkatta. It Is also pertinent to mentioned 

here that as' a few months before one L.D.C.- Shri Bishnu Des was 

transferred frcm D.E.O. Cuhatl to D.E.O. Tezpurvtde PD, DE, EC 

letter No, 360009/Transfer Pollcy/LC-1/5 dated 24.5.200 6 (Annexure-B) 

alter Shri Des's continued posting since his date of appointment In the 

omce of D.E.O. Guwahati therefore a LDC Was sent from DEO Tezpur to 

ADEO Agratala. 
Copies of the letter. dated 15 Sep 2006 

and the letter dated 24.5.2006 are 

annexed herewith and marked as 
Annexure- A and B respectively.. 

Thus, it is evident from the above said discussion that the 

applicant's transfer to Agart4da Is product of a chain, transfers that Sun 

Bishnu Dna transferred from D.E.O. Guwahnt to D.E.O. Tezpur, Slut 
A.K. Pathak tzansferredJflA.D.E.O., Arngrtala' to D.E.O. Jorhat and 

Shri L. Basumatari (the applicant) transferred f0m D.E.O. Texpur to 

A.D.E.O. Agartala. The chain had started much before the said 

movement order around which the applicant Is Macly knitting his 

arguments so that he avoids the necessaly administrative action of the 

process of his transfer to Agartala. 

In fact the applicant twice In past also avoided his transfer to other .  

stationoutside Tezpur. In the years 2001) and 2003 twIce he was promoted 
and transferred to DEO Secunderabad vide Director General Defence 
Estates New Delhi (DGDO order No. 1021195/ADM/DE dated 22.9.2000 

and then again vide DGDE order 
24.12.2003. But vide his letter No. Nd Dated 01.8.2001 and vide his letter 

no. Nil dated 16.1.2004 he represented on medical ground that time and 

avoided his transfer outside Tezpur. This time he is misusing the process 

of law by way of false correlating one movement order, which he did not 

follow to his transfer to Agartala(Copy enclosed) 
however, If all Central Government employees prefer not to serve 

outside their hometowns the administration will collapse eventually. 

• r' -. 
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In the exigencies of service the filing of appeal/S.LP. Is beyond 
the control of the office. It is required that the dealing bands of the office 
attend the Govt. duty efficiently and with commitment. The temporary 

duty move or the applicant was time bound, his requisition of advance as 
per procedure. delivered under letter No DE0ITZP/ACCTT/2/17 dated 
11,82006 to C.D.A.•Narengl, Guwahati by, band on the same. date. The 

• C.D.A, Guwahati iide their cheque slip dated 11.8.2006 I.e. on the same 
dute, pissed the temporary, TAJDA advance for Rs. .3,690/., but due to 
late dIspatch of the cheque by the C.p.A, ,Guwahnt4 to the banker at 
Tezpur the amount was found credited, on 31.8.2006 which could not be 
paid before the move. Although the applicant knew that his move was 

necesutry as he was the only einployeedeallng with the i me as the 
• concerned dealing hnd, Being a local employee In the station could have 

arranged tlst, sum of money fur the time lw$ng II money was &Loy Issue at 

- 	ali. 	' 	 •, 	, 	• 
Co1es of Ahe letter dated,, 11.$2006 and 

• '',: C.DA GhntI., Cheque Slp dated 

11.112006 are annexed I helewt4h and marked 

as Aime,ure- 'C' and 'I)' resect%veIy. 

Although It is it ra:t that IqMue of TAJDA itdviince from C.D.A. 

Guwahati In most of the cases are delayed. But all officer and the 

employees of the office of D.E.O., Tezpur ,  move to attend the Govt. duty 

on their own without TA/PA advance month after mouth, In hostile places 
like Arunachal Pradesh and In fiii ofT places like DelhI and make the final 
claim of the TAJDA after the completIon of the diitlei, so that the Govt. 
Interest Is nut. jeopardized. The said M.O. dated 11,8.2006 Was given to 
the applicant, as he was the only person who has been attending the 
Cuwahati 1-11gb Court, therefore he was given, order to proceed to 
Hon'ble Supreme Court along with the DEO to.aslst the filing ofS,LP., 	

1 

but the reasons known to him only he was reluctant to proceedS to DeIb 

for filing of S.L.P. In the said case Involving M/S Noorbarl Tea Co. 

ilowe'ver, as such his story of nonpayipeut of .TAiDA advance 
cannot be related to hisinstant pontIngftransfer.; , 
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The aidMO. though shoi hIadeiláquentness and disobedlince to 

his superior authorities who had ordered In Govt. interest to move to 
Delhi to assist the filing of &LP. againstonf MIS, N orbarl Tea Estate in 

	

_wlilch the 	on of India has lost'In J1on'lieJJgh court (Auwahati which 
was being attended by the applicant bit not related with his Instant 

	

transfer;' 	 ', 0 

As has been submitted above the transfer of the applicant has 
arisen due to administrative necessities. H the applicant does not join the 
A.t).E.O. Agailala then not only the other Central Govt. employees of 

this DcptL Will be encouraged to misuse, the process of law for their 
personal gain and cünvenlcnce, but the Govt. interest will also be heavily 

jeopardLid. $Iul A.K. Pathak has ab'eady been relieved to join D.E.O. 

Jorliat and there is vacancy of LJIC. in he AD E.O, Agartala whT 

incidentally numerous coLrt cases against tht Govt. are In process H the 
applicant does not join In office of ADEO Agartala the Govt. 's interest 

will severely and Irreparably suffer. 

) That with regard to tbe statement made in paragrath 4,. or theOA, 
the uswering respu denis while denying all allegailoani made thereIn beg 

to submit that considering the importance of the case, which was attended 

by the appikant, and he wa the only empLoyee In the office convt4ant 

with the case, tie was required to assist In filing the SiP.  But It is again 
submitted that his transfer has no relation to the 

Had there been any Intention of the competent authority to punish 
him for disobeying the written  order then necessary action under CCS 

	

• 	 I 

(Conduct) Rules might have taken against him. But there was no 
intention to punish the applicant but the Intention Is to make necessary 
arrangement of an LDC to the office of ADEO Agartala from where, an 
LDC has been transferred to DEO Jorhat. 

6) Thut with regard to the statement made in paragraph ..6 of the OA, 
the answering respondents while reiterating and rearnrmlng the 

	

Ict
• 	0 	 • 
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statement made in paragraph 4 (reply to the paragraph 4.4 of the OA) 
beg to submit that the applicant has made false observations that no 
initiative was made by the respondent.q No. 3 and. 4 to get his TAIDA. 
advance. As stated at paragraph 4 above as well as the respondent No. 4. 
sent a messenger to deliver the T"A voucher, of the applicant to eDA,. 
Narengi, Guwaliati 'with the request to "Immediately, Issue the .TAJDA.

1 1  

advance by hand, The CDA. GuwahaU passed the advance the same date 
but it did not send the cheque or the TAIDA advance to both of them I.e.. 
the applicant and the defendant No. ,4Lto safeguard the (x'ovt. Intent. 
proceedlto Delhi without TAtD., advance for, filing of the .SLP, so that 
Govt. interest Is safeguarded where as the'appllcant was most rehictimt to 
safeguard the Govt. 'interest and very convenIently dIsobcfihe written 
order. , 	 •.. 	.' 	

, 

K 
/ 

7) That 'with regard to the statement made In paragraphc 4.7 of the,OA. 
the answering respondenta beg to submit that pOstIng/trsnsfer of Group 
D' arid 'C' staff In Eastern Comrnind s the Jurisdiction of the Principal 

Director, Director, Defence Estates, Eastern "Command, MJnIstr' of. 
Defence, X0111Ib-17 (PD) for, adju ,~~m6tf E of stafT and, 

I 

Vacancies;The 
DEOs are not related with the postIng/tranf of Group- 'C', '1)' staff 
noy (1e same are made on the recomrnetl(Iatlon, ot'the, .DEO. It k.an 
administrative arrangement of time PD, DE, EC,.'Kolkata. , 

As has been stated In the reply to the pan, 4 above the 
applicant ha,, correlated his transfer to'Agartaja to' the' said, Movement 
order to Delhi for assisting: to file SLP.. to avoid his transfer outsIde 
Tezpur Thwn and to avoid joining Agartala. As submitted below, An past 
also twice he avoided joining his "place of posting to Secunderahad, that 
time taking a 'plea on medical grounds.. 

 

On tlthm ocaslon'. be Is mnlsutug the:procesg of law by .way,of 
misrepresentIng. facta' and knitting Itse. argulirenta, before the .Ron'ble 
Tribunal, The 'Principal Director Defence BOW08 .Eitern Counand 
Kotkata issued the order of transfer ,  vile his letter No. 60331JLCl/C0N, 
'dated 15.92006 which has already. been given to him with the DO part LI 

I. 

\. 	.,.."'.' 
N. 

-- 
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SI. No. 4712006, latter being the follow up action, ol the former. The 
PDDE, EC, Koikata order No. 36033 1/LC-JJCON dated 15.92006 is 

annexed herewith and marked as Annexure- ''. 

Not obeying the said movement order though shows appiciant's. 

dellnquentness and dIohedicnce to his superior authorities which had 

ordered in Govt interest to move to 1)eihi to assist the hUng of SLP 

against one MIS Noorbari Tea Estate In which the Union of India has lost 

in the flon'ble Gauhall High Court, which was being attended by the 

applicant but not reIattd to his Instant transfer. / 

Had there been .ny intention of the competent authority to take 

punitive action against the applicant for not obeying the movement order 

then there were enonh grounds to initiate actions against, him under 

CCS (Conduct) Rules, 1960. However, the competent authorities took no 

punitive action so that the applicant himself takes corrective measures on 

his part. 

8) That with regard to the statement made In paragraph 4.8 of the OA, 

the answering resI)ondents  beg to submit that the ,appiicant has been 

recruited on all India basis and has all India transier liability. The 

- employees of this I)eptt. , therefore, are also paid Special 1)uty Allowance 

(SDA) ( Annexure-l.) when they once posted from outside North Eastern 

Reglan (NER) to NER In fact the applicant has not been transferred to 

far off place but he Is In NER Itself, Employees from outside NER are 

posted In NER and vice versa in the Department. 

The Govt. of india, i)eptt. Of Personnel and Training, New Delhi 

0. Mi No. All- 14017/27/89-lCstt (RR) dated 20.6.1.989 (G1-60) referred to 

as atinexure-$ (Series) are in respect of the recruitment of regional basis 

of 'C' and 'I)' employees who belong to SC/ST and not for those 

who have been recruiled on All India transfer liability. Moreover, due 

consideralion has been made to keep the applicant In the N. E. Region 

though It was not binding per se in D.E. Department. The applicant has 

this OI1 only divert the Issue, 	. 



8 

Further, the total strength 01 staff In D.E.O. Tczpur Circle IWis 
under following categorie 

Schedule Tribe - 4 (Four) 

Schedule Caste 6 (Six) 
0. 13, C, 	—2 (Two) 
General Caste 5 (Five) 
ilafl(HCappea - I (One) 

Out of the fofloing are In the post of L. I), C., 

General -- I 

Thus, the applicant is not the lone employee belonging to the ST/SC 
Category. Postlng/trnn;rer is made consiilering the work load demanded 
In a partfruh,r nmre for pJsretuen( of stalT to cope up with keeping In 
view of their In exigencies (et service. This organIzatIon Is a Central Govt. 
Organia(Jon under Ministry of J)efe,,ce, and the officer and stall' of this 
organ0atlijit 1as Al! India i'rausfer liability. As such, the appllcnt has 
not been posted In 1ir oil place since he has nothrec,'ujted on Regional 

His Ins(ant plact or pothig is hi NER. wily. 

ikoec, the pk'u of (lie applk&mi is baseless. 

ThiLt c'vith regned to (Ii,, sluleme,il, made In paragraph 4.9 of the OA, 
the anwerbng responde, 	beg to submit that as has been submfttcd 
above the transfer of the applicant has arisen due to admInistratIve 
Iwccssilies. I the appticaiit does not Join the ADEO. Agartala, and the 
work of the Departmejit will heavily jeopardized. Sliri A. K. Patbak has 
already been reHeve1 In joke I).E.O., .iorht and there Is vacancy of 
L.D.C. In the A.1).J?.O., Agartala where Iidcnthlly numerous court 
cases nidnst thy Ccit are hi process. If the applicant (toes not Join, the 
Covt. interest will severely and Irreparably suffer. 

That with regard to the Ntatenjollt made  in paragraph 4.10 of the OA, 
the nncwering respondentc beg to submit that the applicant is totally 

/ 



- -. malafide and has been filed this Original Application for his personal 
gains while jeopardizing the Govt. interest and therefore the same may 
Jdndly be rejected, 

1i)That with regard to the statement made In paragraphs 5.1 and 5.2 of 

the OA, the answering respondeitis beg to suhrnit that as staled prior to 
postlnflftransfer order dated 1.5.9.2006, the appikant on his promotion as 

U.D.C. Vide Govt of India, Ministry of Defenco, DG, DE, New Delhi letter 
No. 102/195/AJ)MI1)E dated 22.9.2000 was posted to Secundrabad and 
ia(evgaJn vide Govt. of india, Ministry of Defence, DO, DF, New Delhi 
left-or No, 102 I195/Adflh/DE/L)C..Jjy dated 24.12.2003, the applicant 
was posted on promotiw) as IJ.D.C. D.E.O. Secundrahad. Moreover, 
the applicant was given the opportunity among others stall of D.E.O. 
Tezpiir to give their choice station of posting on proinotk,n vklo Govt. of 
India, Ministry of Dcfenc, DO, DE, New JklN letter No. 
102/I95/jtj)Ma)F dated 16.7.2001 and the then Director, Derence Estates, 
Eastern Command, Calcutta letter No. 360009I1,C1fXXXJU68 dated 
25.7.2001, But the applicant, instead of giving the choice station 
submitted representation for retention at Tezpijr and thus on both 

occasions The applicant declined promotion and posting/transfer on one 
pretext or another, as it is learnt that he is runnlng a shop In Tezpur itself 

and does not want to leave this station even at the cost of jeopardizing 

Govt. Interest. It was clear instruction of the Govt. that declining of 

promotion/transfer does not entitle them for their retention In the present 
station. 

Accordingly to All India transfer liability condition in this 
Department and administrative reasons/exfgej, the stafT can be 
transferred any where in India in the puhlic/ Govt. interest. - 

As such, there has been no malaflde Intention behind the transfer 
order of the applicant from Tezpur to Agartala. Moreover he has been 
transrerrcd In the NER only, it should be executed upon the applicant In 
the public! Govt. interest. 
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12) iliat with regard to the statement made In paragraph 5.3 of the OA, 
the answering respondents beg to submit that as per the policy of the 

Govt. rasting'transrer of the employees are related to their respective job 

and had to be carried out in public and Govt. Interest for effective 
administration and there Is no )l8cC for lame excuses. The applicant has 
stated that while residing at Tezpur be maintains three esthbllslunents, on 
his joining to ADJ.O, Agarthla, his establlshrne,jls will remain same. 
Thus, how does he would he bearing additional l(As? 

Further, since he has already claimed his permanent transfer 

TAIDA advance for his fanilly to moVe to Agortala and has aln claimed 

(me-month advance sahuy for Impugned transfer. Both the nniounts. 

permanent transfer TA/DA and one month advance have been credited to 
his State Batik of iiidia Uezpur Maui hunch Acctt. No. 10501732420 on 
dated 31.10.2006 and dated 06. 11.2006 respectively (nfter receiving the 
same flom AAO Shihlong and COA Citwahati), 

Copies of (lie appilcatlons of the applicant 

claiming one month salary and permanent 

transfer TAIDA advance are annexed 

herewith as E and F .respecllvely and the 

copies of flue i:heqne slips of the advance 

saiary and Ihic permanent transfer TAII)A 
1141v0flEc are Ohs.) OlinCxe(l herewith as 

Annexure C and Ii respectively. 

13) That wiTh regard to the statement made in paragraph 5.4 and 5.5 of 

the OA, the answering respondenti white (Jellying the contentions made 

therein heg to submit that when the employee will move to Agatala his 

number of tahhIsh,nenl will remain szume. Ills pleas are hollow and lame 
excuses onJy. The transfer order Issued by the adnilnlstrative authority Is 
in the Govt. Interest and not at the stance of the respondent No. 3 and 4. 
The allegation is baseless and only to avoid his transfer to Agiurtala. 
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As has been *ubmitte(I above the transfer of the applicant has 
arisen due to atimhilstrattve neceisftics. jr the applicant does not join the 
A.!.). E.O., Agartala then the Govt. interest will be heavily Jeopardized. 

Shri A.K. Pathak has already been relieved florn ADICO, Agartahi to Join 
DE() Jorhat and there is vacancy or L.D.C. In the AJ)EO, Agartala where 
Incidentally numerous court cases against the Govt. are in process. if the 

-  pphicau( does not Join, Govt. lii(crest will severely and irreparably 
sutTei. Io the larger perspective as Well In (iji, present ilnics when the 

PubUc e4ieCt that Govt. employees come up to the efficiency level of the 

corporate world, If exampis like the instant application succeed the 

lniai ,tratIo, usd1' will collapse C%'efltlmlly. 

T1at itli vvgartl to the sfaleuiviit xazade in paragraph 6 of the €IA, the 
nsw lug kuts beg lo thiit that the pteseu1 i!catloii Is 

merely a tactics of (he apllcant to nüslead the hiori'ble l'rihunnj and to 
get time Ir retention in the present station. On his earlier trnsiskrn (he 

applicant flied representation bekre the Departhient. This time he has 

approached the iloii'bel Tribunal without filing representation to the 

Jkpartment. I lence (he present OA is not ifflhintalmiblt,. 

Ttuah with reg.ul to the slakine&it ninth' in paragraph 7 nI the OA, the 
ftnswtaing I esi)t )dit)(S )eg to ,i'et )20 (iii)uncnt,, 

'unit with aegard to the statement made in p,krogril  ph 8.1 of the OA, 
(lie am writtg respondents beg to suhinit that the hlomm'b(ejmay be pleased 

to c;onsider (he admliilsh&d lye exigimnies dismissing time pcesent OA. 

I , Lmai. with regard to the st4mtemcffls iimadc In paragraphs 8.2 of the OA, 

the imnswering respomntents beg to submit that the hion'biu 'l'rlbunai he 

pleased to direct the applicant to proceed to Agartala to his new station of 
giusting in (n L 	(erest. 

tmit with regard to the statement made in paragraphs 8.5 and $.4 of 

the DA, the ansiseriiig responelents beg to submit that the appikant Is not 

	

cn(ftled In gel any relief as soug'1 l)r in the present application. Any 	' 



12 

otIur fiction gaIns thc ippIknnl for wAsting the valustble time or the 

1ion'ble Tribunal for his personal gains and putting up fabie nvermenth 
before the Hon'hle Tribunal, for this reasons only the IIon'l)le Tribunal 
my jkuwd to (IIM Is4-4. the ON wIlh cost and/or any other order/orders 

tic may 11w Urn,' J, 'Fribiintil be (1c'med lit and proper. 

19) 'Fhnt in View of the hiids and circumstances jiarrated above and the 
s(Ibnlsion 018(11! by Ow resh)i)iideflt  the I-Ion'hie Tribunal may be 
pJeitcd to dismimv, the OA with cost. 

LI 
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\O, 

V.ER1FICA'110- N 

I 	. --eA 	 aged 

about 	. . ni',. 	veai.s 	at 	nre,ni 

- 	 6  /I X .14-V 
	 ji~lvad  I  - - - 
.,who is one of the respondents and taking steps in this case, bcing 

duly authorized and competent to sign this verilication for all respondctns, 

do hereby solemnly nffirrn rind sinic (hut ihe stntcmcnl inude in paiagrnph 

	

--.. 	 .. ......... 

to my knowledge and belief, those made in paragraph 

'k 	1 	 hinc, nuIlir iri'tle 

true to my infonnfflion derived there from and the rest are my bunible 

submission beforo this liumble 'i'ribunai. 1 have not supprci any material 

fad. 

And I sign this venheation this —4------tb day of 	200-al. -- '" 

	

I )i PON JN' L' 	WT T2TT 	rr 
r 

Defence Estates Officer s  t  
Tezpur Circle 

S 



,'Vo 30 33//XC-//CI1" I 	 '' 

Mm. of Defence, Estcrn Command 
S 

13, (n ac S reet (7m floor) 

4 	ç*K0Httn I 7., Di. 	Sej)t.2OO(. 	 1:4 

I'lle I)c1lence Estates Officer 

\ 

The ADEO 
Agu1aia 

Subject. : 	Posting/i'raust'er : Group C' Clerical Stall'. 

It has been decided to make the following posting! transfers

Yo  Name ( S/Slid) 	_____ 	 .. 

Sri AK Pathak,LDC 	ADEO Agartala 	1)O Jorliat Against the existing 
Vncunty. 

Sri L I3asumatad, LDC 	DEO Tezpur . 	
ADEO Agartala Vice Sh. AK Pathak 

transferred  

The above officials may he relieved of their duties inimediately after pytneiit of 

TA/DA advance.  
The dates (FN/A/N) of relimiquislime i/ass IptIOU olduty by the officials sliafl be 

intimated to this Dte. after the event. 

PrincipaI\t rcc(or 
Defence E. ales 
liastern Coin m n and 

Copy to 

The DG, DE. Delhi CanU, 
The Joint Director, DE, Shil long 
The CtA, Guwahati 
The AAO Shillong 

Interiml Cuc lie No360009/LC I 
Nu,30009/LC' I /l&ej) 
No.360060/1-C-1 

I 



(P .  

I )ii.c(it(uf' t)el ace I 	Ial&s 
ii IflU4 	1 , 	l)efUIi('., I ;a41('.I ii Cmi 
13, Ca fl UC S tied (711111 OOi) 
Kolkata-7000 17, DL 	Ma,2006 

'1 '0 

The .DEO Guwaliat, 
Gu\vahati Cirde 
(hhaIi-78 1003 

\ 

SUB 'I'RANFER POSTiNG IN RESPECT OF GROUP 'C' & 'D' STAFF 

Under the power c1&ejiud•to tho Pi'ineipal Director vkle DG [.)E New l,)cllii leUci 
No. J 02/1 95/ADM/.Dl/LDC-UDC/2903 dated 25 Nov 2005, Shii B. Dis J.DC iii 
office of DEO Guwahati is traiislèrred and posted to the office of DuO Tczpur againsl. 
the existing vacancy of LDC. 

2. 	ftc dale oFieliiiqu.kliineiiI/assutnpIiouot'duIies may please be intimated i 	this 
l)iuectoiatc un mediately afler the evenL 

• 	 0 

• 	 Pri acm I)1 I (i (cct.oi 
• 	 Defence L5;tPtcs 

• 	 Easter ,ComnnlaiRl 

Copy to H 

1. 	The DG 1)E New Dcliii 
.' 	The DEO Tczpur Circle 

The CDi\ Gtiwuhnti 
The AAO Shillomig 

S. 	Float Copy 

\ 

y N 	..'/ 	ç 	.................. 
3 	

. 

I

-  '-•- - 

	

- 	Case File N,360009/REP/LC-1 

	

2. 	Case File No,360060/LC-J 	. 	 --- - ----.-- -- 

- fl ,  ill 

_.. ............ 	- 	. .,•.. 	•: 	.. 	. . 	. 	. 	. 
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ov,tie;t 	1 IndIa, 
s'1try of Defence, 
ute General Ofence Estc's 

p 	 West Block-4, R.K.Pura 
New Delhi - 110066. 

Dited the 	Sep., 2000. 
To 

The Prjroj..l. 	reotor/Olrtor.0 
De'fei 	EStctj, M1rut y f Lfeç, 

ihern corIthand/NIDEM 

____10 1, A 	DFROtvi_LDC 
& N 	POULJjA 	R I F 0511 NG 1p4 QLN , E E ORANISATroN. 

A D.P.d' was te1d to ecorotiieid the nariie of UDC and LDC for 
pronioton to 66 post of TA (Pay soje Rs5OUQ-15O-S0OQ) and UDC 
(pay scale Rs.4OOO-JOQQQQ) respectively• in Defence Ets 
Orfljsat.ot'). The panel drewn by the DPC and approved by the corflpeteg$L autho: ity jS ciiul&ted as under 

0 .

7,

(Since i etiid n 30-6-2000) 
A.N.iiondai 

Mohd. Shamitiu.jddjr, 

6. 
74 	G.urj Shanker 

J.N.Gupta. . 
9. 	SciIt.V.Visaiakshj 
;o. 	Rarij Saran Saxeiia 
I . K. Sukumua Nor 
2. 0u11d Chartha Sharna 

4' 

rIr-r-'-r,'-- 	ira 
jVt_i/L OF TA 

1 	?• 

Fananuj Gosipii 
Snit. San tarlirila Kuru 
Srt. Suresh Mhrotra 

. 	K.'L.Passi 
N.t1ani Prak€sh 

7..V.T.Pardhi 
3. 	J.C.Achar 

Sriit.Rkha Fffikshit 
U.D.Oestipande 

3c?) r 

-- 



'''' ' 	
..: 	 0• 	 .r,'.. 	, 

Moidi1 

Ji- 

3. 	3iL 	Jrith CjAl oliui i:'1' 
Ctjiarid"a Kaut Das 

5. 	Silt.. A. K. MUrIUU 
6.dit.usau Mukherjee 
7. 	J.Sichowa 

• 	 8. 	R. A. Sharrila 	 S  
91 	Abdul,Rshid 
10. 	PJVasundars 
II. 	Vi jay Kuiiiar Sood 

• $tv,r 81righ YMdw 	 . 	S  
I 	. 	t.. Sar,cftiy&.-•$&i 	..: 	•• 	• 	 . 5 	 .• .-.- 

14. 	Sfflt.Plern Lata 
,4 l 5. . Siahka ri -io Chowdhury 

16. 	Jay -ararti Pathak 
17.Tarserii Lal 	. 
J-8 - 	Lii,t Basuiiiatari 

' 19. DYadiah 
20. KthAsha' LtaD.Chavan 
21 . Siht.Mdhuri Mukaid Potnis 

Kdddip Sirih 
Ran'i Jiyawar 
S.K.Ghosh 
G.T.Gaikwid 
Siit.Anjali Tar-ur &agohi 
Govind h -atnar' 
Chhatra Pal 

RESERVE PANEL OF UDC 

R.A.Shah 
Siut.Herbhajar'i Geherwal 
Ish'war Dass 
Harvider Sinçh 
P.J.Alat 
SUder Shyari 
Siut. A1okaiarida Seiigupta 

B. 	Srt. Sundershan Gupta 
Rjinder Siriçh 
D.'D.Gite 
Stiit.Laxrni. Bai Jharia 

	

2_ 	C1-  - I'sha Kuldin 	.iir 

r 

13. M.Appa Rao 
;4. 	P.K.Sidharota 	 - 

2. 	Ccrosequeiit to the above ad with the app oval of the 
corbipetent authority the f61-lW1i 	UUCS are pt - ouot 	as TA and 
posted as under -  

1. 	tarue 	S 	 Froii4 	 S To 
iQ. 	sIsiiri 

A. N.tiondal 	 - DEO Ca1cutta 	 cG DE 
U.N.Shariia 	 DEO Jorhat.. 	 Ote DE NC Janinu 
Mohd.Shariiiriiuddin 	DEO Dasapur . 	 • Dte DE WC 

\ 	
Chandi.jarTh 

	

2 	 ... 
.................................. 



l op 

. ths 	 iti tflH uid 	 r: 

fiQ.. 'LJnJ Jo 

I. S. S. Kamble Sub(,)ff1ce bo Musnbai • Ahidtçjar 
(DEC 	Pui) 

 Mosd1 DO 	C;icLttL AOtiO A Qi 
 ChAkrbcsty OW culoatt& AJO 	Aitei1 

KrR U 

5. $iut.A. K. Nurrriu DEC C1utL 	DEC Viçj 
ti. Sut. $usa roa 11ik her 	ee Dte DE EC DEC 	VI zicj 

C1cutt •\ 	S 
 

J' Sar i  Chow, DEC JorhaX DEC Auiecj.bad 
R A.shauiia DEU Agva CEO 	Seuuiidi c&b 	tJ c& 

 6bdul Rashid Dte DE CC DEC Ba1os- 
S Luckt,ow 

I 0. P. Vundtrri 	S  DEC 	C1iniai CEO 	11ote 
H. Vijay Kumar' Sood DLe DE WC DEC Msrut 

S  Chtdigrl 
12. Satvir Siiiçjh 	Yadav.  DEC Jàipur CEO Mhow 

• 	13. S im L. Sa n d h y-a Saha 	• DEC C;a1cutt DEC Allaliabad 
14. Srnt. Prern Lata DLE 	DE WC DEC 	Ai,fbii. 

t-tS Shaiktrrno Chowdhiiry DO T€zpur DEC 	Pathaskot: 

 Jayararii Pathak DEC Jôr hat :  ADEC 

 Tarsri Lal DEC Ju1laiidhar ADEO Port Blair 

tA-C Lalit Bsdmatarj ACED Aarta1a CEO 5cundiabad 

 O.Ydiah DO Sowider'abai 	DEC MUIIibal 

 Kurt Asha •Lata 	D.Chavan 	•.EO Pur Ote CE SC Pune 

 Snit. Madhurl Mukand Potis LiEU Pune CEO Pune 

2. Kuldip 	SinT 	•. CEO Paharikot DEOairiiiiu 

23. Raffi 	Ji.yawar, 	.. 	•. DEC Lucknow DEC Jahapur 
S 

- 	.. 
U 	•' 	- 
\• 

- 
S 

'I  

.•. 	S.. 	-. 



:c 	 .-.. 

'rhWrf I r.)r:Qrçl9rcd 	tncJ Itd vi.d 	 2 	f1C prr 3' dbo Ve S hctll AUbH1 I 	 VIIK?  HUI j) 	JR Ii U iii 'j 	r 	, QIR) 	I ULU Ciunii ul w Lh 	15 Jdy 	ul I 	hit UI ill) 	 J 	li i 	IJ broht to the 	of Lh 	fIijl 	tIi L . .dociiiiiiig ci does, noL eriti ti 	t Euit for 1;hjit 	re Lt, t.ái iii the presj1 L sttjon. Adj 	to 	Ividj 	3rvice ibllity O0flditi 	nd 	riIi .istIative r'easons/exig1::j5, the 	tff cr Lrarjsfer-r'-ej 	nywIiere in iirdjet in tiublj 	in Lei os
~ L. 

S. 	The above off1oi who ccp t the ptogo Lion, my be 01 their,  dutje 	iflhlediately efte, PiyrIien L of TA/PA 	clv Lk  

The above offioj a Is have been promoted to the post cig'-:' duts 	
of greate 	itripor' tr1ce thai, tie post held by •Lhrn 	s such they will have the 015t1c,i -to QEii their py fixed from th. date of pr'orrutjoi1 or on the dtt 	o 	etcci'ul oi next ii r'eej',t in the lower post, 

The dte 	(FN/AN) of I"CilI1u1sthriE t/ssurj,tjoi 	ci duties shall be intjuj to th i s DLe General immediately alter' the event, 	. 	 . . 

Princthi Dir ctor's/'Dj'eotor. 	at' e requested to, ensure tist COflrfliUflLO ti 	egardmn 	coeptane/r --rusa1 of pnowot5 on reaches this Ute Giierd -within 30 days of issue of this order f1l5,' which it would be deemed that th 	fic 	 ng 
h 	,uucI runotvil end the ne: 	of'rija1 in the panel will be piocridtd. 

- it may be b,outit: to tie r'otic'e of all COflOeI' 	employees that while aooeptjr,q the beineijt of ALP, they deemed to have Qive.r, their -' unQua1jfjtd Acceptr 	101' regular prothotion on occurrence of vacancy subsequently. hi cst 110W they re -fuSe to acept the Itigher' post or ieguli" I°)F'OIjrQLiog1, they shi1 be subjeo-t to normal debarment fog'- reçu1ai" pr or'. Licrr S ID? seri.bd ii 	the 	enet' 	irr$tI"uC Lions in 	Ui s 
adversely afectin 	tI,e ACP gr - nLed and also Lheir C].1q1biity for second financial Upgn - dat1 under the scheme, as the case rniay be, 	 - 

Dtrector' Ger)er-al 
Deferice Estates Cupy to 	 . 	 . 

The Join I Director-, IJE, Stii lor. 

All coriberned DO/ADEO, 

Th 	CDA 	Ceri tr'al/Easterr-n/WesLercr/Nor' tiler - li/SOLI therm Coiriarrds 
LUCKNOW/CALCUTTA\/'CHANDIGArH/'JI;r1;1U/ PUNE. 

The CDA HQ.i -'s, 	i Block, New Delgd- g 10011. 

.ADG (Cord). 	 CAO/A2(B). 	 CAO/Move. 

T h e Get"a1 Secretary, AiUE:A, C/u DEO Luck:ww. 

Si- 
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No. 102/195/Adm/DE/ LDC-UDC 

S 	 Government of India, 
Minisiry of Dcfunce (DGDE) 	/ 
West Block —IV, R.K. Puram, 
New Delhi -110066. 

Dated 	December, 2003. 

To, 
The Principal Director/Director, 
Defence Estates, 
Central/Southern/Eastern! Westem/Northern/NIDEM 

— Lucknow/Pune/Kolkata/Chandigarh/JiIrnmU/Delhi Cantt. 

SUB: PANEL FOR PROMOTION FROM LDC TO UDC ( GFPUP 'C' NON — 
GAZETTED.) IN THIE PAY SçL_QF RS. 4000-100-QANP 

A DPC was. held to recommend the names of Lower Division Clerks for 
promotion to the post of Upper Division Clerk5 in the, pay scale of Rs. 1000-100-
6000 In Defence Estates Organisatlon. The Panel drawn by the DPC Is circulated 

as ndr:- 

REGULAR PANEL 	 9 

 

K1.Name 

S.S. Ka _JQ_ 
2: 	Smt. Philomina Mondal f  (T) 

3. •t SadhapChakrabortY 

L_- Ch pa 	_(Sc.) 

5. 	Srnt.kK.Murfliy 	(ST 

L 6.. Smt. Sushama Mukhaiee 
R.A. Sharma 
P. Vasundharan  

 L_ 
110. Smt. SandlyS3ha 

L11. 	Gurdial  
ShnayCidharY 

-JairarnPath 	 JSC 
Tarserfl±.._J.cJ_._1 

15.' LatBaSum.__(I)_J 

5_ 

 

Id 1 (Cond. P/2) 

S 	.. T7::; 	L 	L. .. 	 s.................... 



S. 

16.7 

Name 

D,YadLah  
it/. R.A. Shah 	____  

Ishwar Dash 	(c) 19. 
2:.L_ 

. 

• 

Sunder ShY?!!1L....... 
- 

&NML.____ 
 Vishal Walia  
 Badrinath 	 (013C) 
 Smt. K. Aarath 	(Sci 

Satish Sharma   
.2? Snit.JJ 	 - 

 Vinod Sharma  
LMuru.gan,_- 	(oBc)_ 

Tota Ram  
aL' 
30. 
31; Puttan Lal  

 lay Kurnar 
3. Smt. Veenai Kumar, 	(Sc) 

 R.K. Mauçy;a, 	 (OBC) 
 Srnt. Ritu Sharma 
 :S . V .  Borawarjf/IJ__ 
 Smt. Madhavii Bhargava 

38, Bishwanath Ira ad 

0 

7 

RESERVE PANEL 

SI. 
Fo. 

Name 
(S/Shri)  

..L 
2. 

Smt,SudershanGyp8 
RajinderSin_g 	(Ex-S) 

; D.D. Gite 
Smt.LakshmzJharia, 	(Sç) 
Smt. UshaKuldip Kaura 

 
 
 M. Appa R 	 ( Sc 

. U.K. Saikia  
 P.C. Barman, 	J) 
 Smt._Suman Bala  

1i Kum. G.VaraLakshi, 	(QBf) 

(Contd. P/3) 



4"IbC.
. 	Consequet to the, above the following LDCs 

and posted as under:- 
are promoted on regulr basis as 

SL Name From To Rem 

 S.S, Knible, 	(Sc) Sub:oiIlce, bEQJ1 AjWi 
Ahidga 

 Suit, Philoinlna Mc)ncJal, 	(SE) DLQ Kolkalu L)LO Kolkulu Vice SI 
Mohda 

Sadhan Chakraboriy 	. 
-..--..-. 

DEO KolkatLi DEO 
retirinc 
Acjuins  

DEO Tezpur 
Secunderabad 
ADEO Agartala 

vacanc 
Agains "j Chandrakanta Das, 	. (SC) 
vacanc 
Agains 5 Smt. A.K. Murmu, 	. (ST) DEO Kolkata DEO 

___  Yrin 
6. Smt. Susha rnaMukharjee DEO Kolkata 	. ADEO Aartala Açjalns 

-- 
• vacanc 

I . . vacunc 
8. P. Vasundharan DEO CItennul DEO Chennal Agains 

DEO Bikaner 
vacanc 
Agains 9, Satvr Slngh 'Yadav ,  DEO Jaipur 

-..... . . vacanc 
 Smt. Sandhya Saha . DEO Kolkata DEO Danapur Agains 

vacanc 
 Gurdial Chand, 	. (SC) DEO Ambala DEO Bikãner Agains 

vacunc 
tJ hur DEO 5E6 	- Agains 

vacuric 
(SC) DEoGuwahti DEO Tepur Agains 

Tarsern Lal, 	 (SC) 

. 

DEO Jalandhar 
vacanc 

14. DEO Bangalore Agains 
V2CE3flC 
Agains 15., 'Lalit Basumatari, 	(ST) DEO Tezpur DEO 

Secuncleabad fl( 
DEO Bangalore Agains  D.Yadiah 	.. 	(ST) DEO 

Secunderabad : vacan 
 DEöPune D.te DE, 	C, Agairi R.A.Shah 	! 	(P/H) . 

Pune vacan 
 Smt.HarbhajänGeheryvar Dte. NID.EM, Again DO Delhi 
H 	. . 

rk 

t (XItiiic.j 

ni 
1, UDC 
on31.12.O3 

I existing 

t existing 

t existing 

I existing 
-. .. - 

I existing 

I existing 
:y 
t e>dstirig 

t existing 
- 

t existing 
;y_  
t existing 

t existing 
:y  
t existing 

texisting -- 

; existing 
- 

;t existing 
y- 
t existing 



2-3 
SIj Name From To (Rcmi 
No S/Shri  
19 Ishwar Dass, 	(SC) DEOChandigarh DEOPathankot Again 

______  vacar 
20 Sunder Shyam Dejhi Meerut Aii 

 
---.-._-..---.-. 	..-- 

Smt. Alokananda Sengupta DEO ..Koikata 
, 

Dte 
vacar 
Ai r1  

•  --. .. Chandigarh vac.ar  
 R.N. Mandal Dte NIDEM DGDE HQ, Agair 

New Delhi vacr 
 Vishal Walia DEO Delhi DGDE HQ, Again 

- 	 : New Delhi vacar 
Badrinath 	. 	 (OBC)  DEO Ailahabad Dte DE, CC, Agair 

Lucknow vacai 
25, Smt. K. Aar.athi, 	(SC) DEO Bangalore DEO Bangalore Agair 

vacar 
 Satish Sharma 	. Sub-office DEO Jalandhar Agair 

BrL  .. vacal 
 Smt. .Jaswiñder Kaur 	(SC) Dte DE, WC, Dte DE, WC, Agair 

Chandlgarh ____ 
 Vinod Sharma pEO Delhi DEO Ambala Agair 

______ vacar 
29 M. Murugn, . 	 (OBC) DEQChenni ADEO Cochin Agir 

vacir 
Agait 30, Tota Ram DteDE, WC, DEOBareilly 

Chandigarh ____ ----..  vac 
Agair  Puttan Lal 	(OBC) DEO Ailahabad DEO Ahrnedabad 

______  vaca 
Agai  Ajay Kumar -- DEO Bikaner DEO Chennal 
vaca 

33, DEO Pathankot Agali  Smt. Veena Kumar, 	(SC) DEO Pathankot 
vaca 

3. R.K. MaurVa, ,, 	(0 BC) DEO Allahabad ADEO Pbrt Blair Agai 

 Srnt.RituShaçma DEO Delhi DEO Deihi Agai  
- vac 

Agai  S.V. Borawar 	(P/1) 	DEO Pune DEO Pune . 

 SIT'It.Madhavi Bhargava 	DEO DEO 
Secunderabad Secunderabad vac 

38 Bishwanath Prasad 	-- DEO Danapur DEO Mumbai Agzi 

I 

Li 

st existing 
-.. -. 

st existing 
cy 
St existing 
cy 
st existing 
c . 	......... 
St existing 

St (2XiStiIUJ 

St existing 
icy H 
sL existing 

st existing 
icy 
st existing 

st exisUncj 
icy 
st existing 
i!cY_ 
ist existing 
icy 
st existing 
rçy 
st existing 

'st existing 

st existing 

nst existing 

nsl: exiriftifly 
ncy 
nst existing 

-. 

(Contd, p/; 



	
47. 	 - 

-:5:- 

if any of the above said official is not willing to accept the promotion and Transfer, 
he/she be informed that he/she has to bear the consequences iosuch reiLisal as per existing 
Govt. orders/Policy and will also not be entitled for upgradation under ACP Schemes. 

It may also be brought to the potice of the officials that, declining of 
promotion/transier àoes not entitle them for their retention in the present station. According 
to All India Service Liability condition and administrative reasons/exigencies, ifta e .  stall can be 
transferred any where in India In publIc Interest, 

The above Officials may be relieved of their duUes Immediately after payment of TA/DA 
advance. Representation regarding change of station of posting will not be entertained. 

The date(FNJAN) of relinquishment/assumption of duties shall be intimated to this 
Dte, General Immediate after the event, 

Principal Directors/Director are to ensure that the communication regarding 
acceptance of promotion should reach this Die. General wfthin 30 days of issue this oider 
failing which, it would be deemed that the official has refused promotion and the next in the 
panel will be promoted. 

Dirétor General 
Defenc6 Estates. 

Copy to:- 	 \ 
1. 	PCDA H.Qrs 'G' Block, New Delhi'.s 
2 	The PCOA/CDA  

Central/Southern/Western/Northern/Eastern/North Eastern. 
Lucknow/Pune/Chandiqarh/Jammu/Patna/Koilcata/Guwahati. 
DEOs Concerned.  
CAO/A-2(B) 
CAO(Move) 	I 

DGDE, Coord. 	. 
The General Secretary, AIDEEA, dO DEO, Lucknow Circle. 

e 

/ 
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Mib, MS, 	 om to I pm 

LAPAI. opic SURGEON cad 	 FrI :9 ,m to 11.30 am 

i.iIo Cc.' 	.1 	 . 

Triined in Laparoscopic Sut qot y (MumbI) 	 NI)AY b> i,lIor np1,oIIinnI QIlIy 

Ti'ained in Laparoscopic Surçjery & ( SGRHospital 1  Now Delhi) 	 ,0 MOIiiI 1r ol- 
Formerly Fellow in Diabetes Research Centre, Madras 	 INDIAN ASSOCIATIOIIOF GASlf1011lFESiltU E0O.SUflGIOl 

ASSOCIATIOI1 OF SUOGEOIIS.OF 111014 

Chamber LMM IIOSIITAL & RSIARCH CfTR Tezpur 	(03712) 30379 	,IOIAI4MEpIcsS0C1M0h1 
ArSOCIAFIOII or roict ru 1111 

kosidonco : l:, I lI10 it 	rptii A14,Mflm 	1r 1 (0371 2) 311 	 A!:;OCIMIO:101 CUl1OL(flOf 
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EASE MAKE AN APPOINTMENT FOR EACH VISIT. 
LEASE BRING THIS PRESCRIPTION IN THE NEXT VISIT. 

- 



Mon. Tuo, Wed, SEll, : 9 iln 10 1 pm 
'COPIC SURGEON nil 	, 	 FrI 9 cm to 11,30 (1111 

.npa oscopic Surcjory (Muinbut) 	, 	 P 	 'JUNI.)AY 	tnlor SI11 ifihlif 	misSy od 

TI&flQd in Laroscopic Surgery ( SGR Hospital, New Delhi) 	 LIM Monibor of- 
Formerly Fellow in Diabetes Research Centre, Madras 	 It MIAN A S.jOCIA7 ION OF OASt,l0IllICTtHA L 040O.SLIFIGM01S 

AsoClA11o1mc 	Ull0OlIOt llll.)4I 
Ciarnbor UMM lIOSl'ITAI. & It5IARCIl CINTIW, Te7pur ' 1X(03712) 30319 

ASSOCIAII01 or IM0lCA1 ScirtlCfS 
Resmdence . Lx. I dice. Line, rezpmir, Assam . 'fl':(03712) 31185 	 . 	A$O0A10HOt UjtC[UN.', OF ArA1I 

S.,' 	• 
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Post prandj 
Random 

BLOOD UREA 
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SERU
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SEIUM BILIRUBIN (DIRECT)
SERUM  
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SERUM URIC AC'D 
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Jrlcj 0 1 
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mcj% 
m g % 
rng % 

rng% 

m g 

flICj % 

O to 12 
below isc 

• 70 to 40 
0.4 to i.E 
02 to O,E 

1Oto 	mr 

Male 60 1: - 

Female 4C:, 

Male 3.5 	nrj 
Fenale 2.5 

'JMODI'IJM 	
/ • . mEq/i I 	136 to 1.  . 	
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- ' • 	_V 	VPATHOLOGcAL 	
H Nw 

Amotapatty, Iezpur - 784 00120843 
. -- 	Worj Hours 8 A,M. to 4 P.M. 	

. 	 SUDAy 

Exa2L-Reo  

	

H 	 . 	 - 

• 	/ 	 fuui C111(01 	j 1) 	mg% 
HDLClioJestoro1 	

rng% 
LDL Cholesterol 

	rng% J 	
VLDLChoJeteroi 	

rng% 
Sewrn Triglycede 	

• 

. Totalcholestc,-oi Risk Ratio: 	• 	

, I IIL CItuIe, 	- 

ir 
EXPCCtCd VaIuc 

Chalesteroi 
HL Choesterol 

• 	

. 

• 	Men. l50 to 250 m% g 

Women 
35 to 55 mg 6/0  

LO L Cholesterot Less than 
45 to 65 mg% 

VLL ChoIcst,oi 
• 	Less than 

10 mg% 
Ss:um TrigIycerj Men 

• 	29\ rnQ% 
60 to 165.rng% 

S:,card Risk Rajo 
• 

Women 40 to 140 mg% 
3 to (3 

N 	" 

\ 

I 

/ 
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iF PATHOLOGICAL LAorATo1y 

1 	784 001 	 43 

• 	 _ 

/ / _______________________ 

EXAM REPORT 	 NORMAL VALUES 

-. 

/ó 0 	00 to 120 
Post.andjaj 	 rng% 	 bftlow 150 tIpi 

m% 

QQ 	
. 	/ 	

IUCJ% 	 20 to 40 rTi. 

SERUM_CRE..TUJlNE 	 . 	 rncj% 	 0.4 to 1,5 rnX 

/ 	
'rng° 	 0.2 to 0.8 rng% 

/ 	 rng% -. - 

ISO to 2O 
ERtTRIGYCERID 	,. 	 mq% 	 Male 60 to 165 ri. 

Fe,nate 40 to 10 ri% 
SERUMURlC,CtQ 	

mg% 	 Male 3.5 to 8 snu'A. 
Feiuil 	2 fi to 7 

lEt/I 	 13') to 142 ro:it 
sEut r•o-.ssiu 	 . 	 rnEq/1 	 4 to 5.6 rnEq 
SEFULiLTH .., •: 	 rnEq/l 	 0:4 to 08 mE1 

(Recoinme,dect l.rvt) 

. 

/ 1/ 
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:•-' To 
The r1nC1pa1 D1rcctOr 

ofeflC 	tato 110 ,1 .Co 
3th CaiTo st,(7th Floor) 

( Th 1M. ), 

ubct z 	ibm1iOfl o prayer petitiOn r1cLg 
Posting/transfor in rccpcct of hI 

£c-' 	•° 

Mdania 1C)OOtfli' 

RoreIice T)tC1 , GOfll 	IGW DEthI letter NOO7fi9/P1 
/LDCUDC di.42003.' 

2, 	Moti1UmblY and reepoct,fullY I uould l.ike to rocuect 

your goodsoif in the matter, of postin/trarr and suhnittir 

fQ1lOJincJ 'e lines for your kind and syrratic 	t-.i.on p1ctc 

1) That following the postig/traflfler order of DGJ)E 
Now pethi vido letter No,lO2/i95/ZD'1/DE 	i1O.1 
I proceeded for duty and joined in the office of NThO 0  
1gartl and performed my duty very cince)01Y and aft - 

or CO1TiCtiOP of 5'ycars in that remote a:ca 
trisfored me considering my vnriouo prob1ern n.n I 
1)Qd' joined in t1ii ofiiO only on 

• 	ii) 	t'].th0Ugh1 the I)optt had trans rrcd me wiLlioUt 

• prorrAtiOfl I joined. in the off ice of AD130,491 a 

without heeltatiJDflb Now the Doptt iti given mf3 prorfl1.it 

iori }.it it ID my mnicfor1rio thIt dUO tO 1T pliyaica). 

condition I am not in a poeitiOfl to accept the prO!TEt' 

ion. DOide3 from the last four years I am 	orincj 
from hiçii hlooq ree:UrO arid. DL1QhOI.i.Ofl otc arid as a 

• 	 result my health COflditi0fl is c3OtQrtit1r1J aflCl Lt 1)rCsC 

under treatmoflt\. 'or this ilirices I have to face tue 

inconth in .1ach/lO9O at igartala and in 	ly/:OO 

• 	at QutJahati -hilo I JtiG O tonpP 	duty 'i±LIi iic 
• • 	D.OTe2pUr, 5O in this f all health onditiOfl tL 

• 	not poib'lo for .me to traval a long d.teta[ice t•I.J 

• 	 the ik of my life ihich i.e dango3° 	for rno lri th5O 
confleCti°fl I have already oubmittod a flcdical Ceitlf.t' 

cato and 	 fl obtaiflc4 frOm my coniti.flci proscFiptiO  
pOctó, OCa 

a erox copy of Modical Certifl.9atO 

/
datod. iO2O0i 	enclosed for your pCrUrL in l r. 

' 	

,' 	:Y.' 	•• 	 ' 
' " 	•• iii) ogideC bie, my 	is a lso 	fi:criflg 

t 	
fOic 

' 	' ' sion and chronic 	stritisand also cuffcr-Lflç fQm hO 

( 	
1cor/Oi.nts pains for hich she in uncii,)O t) do 1)atd 

\\iL 	. 	• 	rk cvôfl 1io cannot roach uptO brUrTh liLffl10  

bolts due to ciif±icu1:y in :ohoUldC rnevcwr1t in 
directions. In thin cflflOct10t1 a 1cIICi (rt1•(•k0 

dated I.( 	Oi-2OO 	
arid pecriPti0 oa:i.n'.xi cron ihe 

connuig 	puntUr0 hi1erar.).l.t are (nru d 
for your lzir\d potsual please. 

iv) It is, thoroOr0, noceesary that my prnOtC at hone 
is iii p 	tivc iCO- no persfl is zivailnho Lo lec•L 
my ailing v;ife •tho noods ragu la.r ziiodiC-t'ci0n ond ucrsO 

n,3. hslp 	
or her long hold iliriocs iis caused gr!c 

• 	 nd habitual ,orry t my home. 

2 / 



V) 

 

That X (liii ut. low X)Ld oiilOyco flfl(i at: pr.it: 
rtifltain1ig.t1iro otahli.eihmcnt at 	tffrrc'it 	- 

	

ray oldor eon In e tulyixiçj M Tn'h : 	7., T , 
at l3ang4loro and my younger riOn J.0 cLudy:1m 
et c-Ujahitj' 1cdi.cal Collego iwc,,Iati  
transfcr will thrust me Into c1ietror conditiri 
specially bàing a low p a ja staff and it will a7so vor' 
badly affect the carcor3 of my oon'e' )iç)htxr 	cnion- 

vi) That as far as day.to.*day function of th.I. of fl.co ; 
concérn, presently I am holding thc, ctarçye of 
and Jcqui;ition $octions 	ooides thi D  X am doing sorr. 

\4icleneous. works of this offico. I am n1.'o cout:ictJ.nq 
'the S,C0G,S, C0 of Cuwahati iii.gh Co rt/2idl 1) CTop i' 
/by Legal Adv.inor of M.O.L. flrahcJL  
That It Is also In recjorO.s that due to sudden J-3.1nons  
of the, then DE01'ezpur I had representated tho D1,EO., 

• Tepur alongwith J 0 D, 3hillng/DEO, Guwahti C.1.rci e and 
• attended the D1O 	conference bold at 101 rc'. ;ri 

hi110119 and also counbered/torrned the aile tio',. J.ev- -- 
''1lei by the.Local r'1ilit..ry 2tthoritIc9 

Tezpur in solving oome pending nreo whnro 7 ..... 

arily elncct tho follow up action taken by the DEO 
Tezpur 0  

3' 	 In view ö 'the above fact and circumstances 1, I 
ly req.lostod. your kind onour to graciously co1.d(--r my economic rd 
soci.l obligations on ItLmantáriation cjroundo which were t1'o and fncl -
Please accct my potioua: submission no a spec.1.l CY)OO On In")J.t Ond 
explore the feasibility to adjuot ma in this office q.Iv:tncj tnnI(ç 
ronition in the existing vacancy of UDC'e vacant po.to in t:ii 

office ( 	 Authorised 	) ' 

That Madam D  for this act of kindness I shall be 
groatfiil to you for all my lifo,\ flops my prayer gets a patient 
hearing and I requost your bounty to be bestowed upon rae nn'3 riy 
family, 	. 	 . 

Thanking. you in anticipation 

Youry faitlifu],ly 1, 

Dated s-16-01-20041 	 . 	( hri Lal.it DnOUI:;'t1 ) 
L.D.C.(Pt) 0/0 J),E O 

• 	 Tozpur Circlo., 



/O MS, 	 . 	- 
- 

0 	 / 	
Mon, Tue, Wed, Sat, 9 am to I rm 

and 	 Fri :9 cm to 11.30cm 

. :Ij 	roscopic Surqery (Mumb')  
roscopic Surgery (SGR Hospital, Now Delhi) 

	

i merly Fellow in Diabetes Research Centre, McJr 	 11101ANASMCIA110110r osiooiuIrcci rF!o 'nmoc 
ASSOCIAIIOU or So GOlI OF IFiDIA 

/Cliamber : EMM IOSI'ITAI 	IUSARCfl Ct11i'Rt Tozpur '•(O3712) 30379 	HII)IAUO!OICALA$OCIAflCflI 
ASSOCIAJIOr 01 MFOICAI SCIENCES  

/ Resderice : ix. i'olice Line, Tezpur, Assam 	:(93712) 31105 	 ASSOCIATIOFlor SuIGEOtISOC ASSAM 

7 	 ... 	 .0 - n-- 	..__. . 	 --.......................... 

0 	
..... 	.. 	

. 

F 	 . 

\\ 	\- 

., 	. 	. 

'0 ' 0 

: 

' 

- PLEASE MAKE AN AP OIN1 MENT FOR EACH VISIT. 
PLEASE BRING THIS PRSCRIPTION IN THE NEXT VISIT. 
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L,D,S. ROnhI, ihIft1t 	 . 

PIN - 734001  

ROL 

U 	' 

	

%•- 	
I 	C- 	

,•3. 	
•• 	

45 	 -, 	 ' 	 , 

	

j•) (•) 	

-'."-' 	1•_J 	

'-- 	•( 

	

) 	 . 	

• 	
I 	 I 1- •, 	 I .  

	

I 	
•y 	•- 	'-.' I 	 •' 	I - 

	

• 	 . 	 *•t__ 	 I 

	

4 , 	 • ( I 

• 	

I- 

	

•,8 	
• 

I 	e 	 , 
- - - 

• 	
f 4 II•,:•, 	.4 

N 

	

0 	
• 

• 	

• 

' 0 ' 	•• • 	 ••• 	 ••••••• 	 0 	•• 	• 
• 	 •- - -?- 	 '. 	 4 

- I 	 - 	 - 	 - 



M1 MEU 
i(OvU I'ospRn) 

' J.NJ4G 

/ ,eduJis4ndidne 
' 1CG. availabk on Appctntmcnt 

V!siUng Hours:12 noon to 3 p.m. 
6 P.M. to 8 P.M. 

1. M.A. HOUSE, Ti--7-puR' 
Nr--AR TEZ'un ACAOMY 

C/F 

r/ .  
7• 

c:;7Il:f7 	 •• 	r',..• 	................ . ............ 
- 

(C 

- 	 '-I  

- 

I •.-'- C, 	 A- _/ 
(C ')• 

.- p. ( 	kj 
 . 	 ,' 	F'--- 	 ,-.--• 	 r_ . 	- -. • 	- d 	 I . i_ - -- - - 	 c..'1 	.— \ 

r- i•'•' 	- 	-, 	- 	\.'C) 	. 

I  
- N 

(j5ip 	brii (his rg3crption on your nXtvi 

. 	 . 

- 

-7) 
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I)J ii 	,a . I:umTcwi U.Ari,HIIM ((\I.) 

A (iinqIii$zrd Aclipluld IHI Hnli:. 
7.i1I Mfl 	r1i, 	(:a rp u:1 tilt I"'. 

- 	. 	 Utq422559 M1I.11C. 1'h ,n.222(I)U. 

IS A ND NEU 1(.) -CARE J 
• q, 

• 	 C- 

	

C4 	
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C3L

61  
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CK 
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A cDmputcdsed Acupuncturn dfrc. 
Or • fl MS SA DUo, DHM$ (fiLl) 0, Au, U1IJM (CAt.). 
ConutUrnt Acopmxtog 1hIRpt 

Vl( M'11 X-ray eUnk, C'rn,u . provnd Fk''r ,T")pvr. Ph 

I'MNREU.VE4ON1S.ANDNi7E TREATMLNT 

; kJ 
?L t 

i t /)V\j  

• 	C) 	4. 'T' 

/ 	 r  /0 - 

r,7. & 	
f 	#0 	t o  

( 	 — 	2 

7 

\ 
95 	 / 	2 C1v'l? 

L 'A 	 S  • 

,. 
2) 	.5 

dr' 

Please bnngs this pres4l-iptin on your next visit 
We dour best. 

\. 

() 
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A COMI'UTXCRIZEI) ACUIUNCTURI CLINIC. -22600 

Tacd by OR. R, SAl IA. C,nswbnut Ac,1,wsWaint. 

r NonIng- i\m-4 pm - SwuJy Evcutiig.Clnuud . 	zUl ZIIII '.-rny Cflnu Cnxpw. criI 	TJi'. 

Computcrizvd un2Iys 6Inuge3 

Acpunc(uru trutncut oowsc.1  Required- 
7dqs I0/3I I2days I20thiyo/ 
30 doy8 / 

RB.— 	. 300.00- 

ItS — 1500-1-2000/. 3000/- 4000 / 

Ptdd 	I 	Unpid 

 

 

I' 

AIrn ipon1 
(ONCE IN TLMI) 

1jd"  

 

/ N&S ; 

Ads 	 .Diut 	 at .: ' . 2000 

\ 
'•'. 

Stump Sgnnturn - MEDICARE 	
tjCvuntr Rcvipt. ' 

A 	 - 

........... 
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. ' 	
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• 	A cmpjiterJsit Acuyuncwc cUk. 	 11 - 

- 1' 

PAiN 1ULiVE, 
IOANTS AND N!3RVJ3—TJU3ATMENT C3NT. 

- - . - - 
- 

L Plo aide cffet ,IQt 1&oyvu.tiU. 	 S1ciflicd d.is'' on 
Tt.tun C11 0y I .OVCI'y 	 A.eUUnC Ifl*'t 

9 A~ I 

• 	COUI1SES.. of.. REQUIRMENT- 
lytptnd 	discIue u1d diese Condition .of_the Fntcnt, 

• 	Jt course 	7____)12.-15 ........ days ConIinuQus!y sitting bttsis.-. 
• __0•• 

6DAY$ 	StTi UO. 

0 0 6 DAYS Sm 1N 

co 

Address....k 	 Dist....... Since.....................niont1'. 

Z1LL-MLL n-ray CL1N1CAMPUS .TcjpMr.- : i 	22600 

DAILY DASS 

ONE,  DAY ALTERNATELY 

• 	 _____ ____ 



SPEED POSIt MOST URGENT 

NO.3600091LC-1/XXXW68 
Dte. ofDofeiico Es1aIs 
Mm. of Defence, Eastern Command 
13,Carnac Street (7th floor) 
Calcutta- 17, d~ ,q 	uly2001; 

The Defence Estates
"I(~Urcilr~vc

or 
Calcutta / Jorhat  

N Reference Dte.Genl. DE letter No.102/195/ADM/DE dated 16.7.2001 
(copy enclosed for ready reference). 

2. 	The DO DE vide their letter cited reference has asked to submit the choice 
of at least 3 (three) stations for posting from the nndermntioned official(s) of your office :- 

Shii Sadhan Chakraborty,LDC of bEO Calcutta Circle. 
Shri Jayaram ?ahak, LDC of DEO Jorhat Circle. 
SIj J. Senchowa1  LDC of DEO Jorhat Circle. 

	

(4 	Shri U.N. SharrnUDC of DEO, Jorhat Circle. 

	

5) 	Shri ChandraKantaDas, LDC of DEO Tezpur Circle. 
ShriShankarmoy Chowdhury, LDC of DEO, Tezpur Circle. 

	

tl) 	Shri Lalit Basumatari, LDC of DEO, Tezpur Circle. 

3. 	Under the above circumstances, it is requested to ensure that the choices of 
stations (at least 3 stations) from the concerned individuals are reached at this Dte. DE 
alongwith your recommendations positively by 1st Augist 2001. 

/pirectot 
Defence Estates 
Eistern Command 

Jj. Copy-to:-' 

\./ \ /• 	-ThDG. DE  
/ .•, 	

.w"elhi - 11O)66 - for information please with reference to their 

/ 	I 	' 	 letter No'.Cited under reference.It is also to mention here 

N 	1i 	\3 	
ç 	) ' 	 I1at Shri LalitBasumatari, LDC (SI. No.14) is at present in 

the strength of DEO, Tezpur and not in the strength of 

	

'y 	ADEO, Agartalaas mentioned in their letter. The necessary 

- 	
amendment may kindly be made at their end please 

\ 
\ 

U 

To 

A) 
PIA 



1A'&' 
ON 

To 

" 
Luoki 

I e ,  f.'JD N,  
io fk.AD 

qçi o<. 

-. 

23• JU-L,2W1': 
T h e 
Detenc.Estate, Mini%E 
Cen tra1/Southeh/E- 

JS.LQJJ ,UNtEJGALCU(TA1C 

_

ib 
__ 	 /7 

sp. 	Pos :r 	 () 	" 
No'..J02/.i,'At*,,0E 
Government of India, 
Ministry of Defence, 
Dte.:'General pe1enc -  Estates, 
West 81ock-4,' R.,K. Pur'ath; 
New..Oehjt:_ Ijtmt. 

6.ur 2001. 

• 	', 	':.' 

ry of .  Detence,, .. 
rt/Western/Northern 'Command/NJDEM 

I 
V 	, 	

. 

Sub ject 	: 

?.Pt.QIJ..QN/ LPs5f E' R /iU$ 	QRA!iAjJs. 

It has 	been 	decided to ascerttn 	the choice 	<t 	Jest. 	a station) for the posting of, the fo1iowin 	•ofticiais 

'1 

 

U.N.$Na rmip, 	UOQ of 
24 	, Mohd4Shrnjmudt, 	hOC 'o1"DO, Canapur 

 S.$.<amb1e, 	LOC of. Sub-Office Ahmednaga,r 	(DEO Pune)  J'Sadh,an Chakrob'orty, 	LOC of ,'DEOC1cutt' 
5.JChandra Kant Das, 	LOC 	.DEdu 

__J~mt.Susama Mukherjee, 	LOC of.Dta'0,. EC Cicutta 
 3.5anchowa, 	IDC of DE.O 

. R.A.Sharçna, 	L D C of' DEO Agrar  

D. P.Vasundrr 	bC 	of 	0o 	Chenna3. 	...... - 
10.. 

 
atv.r 	nn.Ycav, 	LDC of DQ .Jur 

Shnpmo Chowdtiury, LOC of DE C) tezpur  Jayaram•pathaK, 	L'OC of DEO Jorhat 
 Tarsem Lal, 	LOC óf-.DEO 	a11anh'y. 
Lalit Basumcrtari, ILDC of AOE'OgärtaLa 
D.Yadiah, 	LDC of OO Seounderaba ' 

You are . requested 	to'asic 	the 	ff1ciá1s' L'onoe'rned 	to 	give their choic 	.immedi.ately to you ans tti&'same may :be. forwarded to 
DGDE iauetateiy along with 	your 	reommendatjon. 	This 	informa - 

tioo .ay  Please bA torwardeçl to tis'D;e General by 	I2QQJ.. 
't,f?• , 	1; 

, 	 f 

• '. 'N 	
,, 	

0 	
• 

• 	
, 	 L 

/0 f 'torireotor Cener1 
Defence Estates 

JVO'oro 
- 

The Joint Director, DE, Sl1ong. 

All concrne DEO/ADEQ.. : 	 • 

•J 

• T::::: 



• 	H 

--- 

Sr. Direotor.DEEC Fax No.033-2478115. 

Sub :- promotionfroa LDC to UC consequential 
rotionJTrainsfer/Po8tingi!OE OrisatiOn. 

Sir, 
Reference telecon between Direotor,IDE,ftC/DEO or 

date. 
The. choice station in rio officials submitted 

under ±kzxtttU i  this office letter No.ADM/3/133 dated 

2-8-2001 except Sbr*. S .T4. ChOløIhUZ7,LDC which is sub-
mitted now hereunder. 

me & dontiO 

1. Sbrj'C,K, DaaLDC jrhat 
Guvahati if 

- (a) Zhillon 

2, Shri L.'Basumatari,LDC instead of choice sta-
tion submitted repre- 
sentation for reten- 

- -. 
- 14,o 	t 	ezpur has 

been torwared vide 
• our letter quoted &bove0 

3. Shri S.M. cbow4bur,LDC  
Guwaha ti 

(a) jorhat. 

bj 
Defenc 	tatea Officer 

. Tezpur Circle 
(K.Lbouvu) 

- 

- 	 _______ 	
.- 	4 	_•& -. -••. 
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4,kt (C I 

Of £ ice of the ID efence is tates 

	

• 	OfiEic3r. Tezpur Circle, 

	

. : 	 Cole Park Rcd Tel 
TO 	 Dated * 	X4UCJ/06  

The CDA 'T$ec 
Jdayan Vihar 
warangA.a)atii71 

suB s 	 RcPXSITION TY*TA/DA ADVAOCE  

	

• RESP 	OF sI 	JM.DZR I, LflC 

n(ç  

\equtsiti.on bering 	0 r/08/LE/2C0607 

	

dated Lo'86 f0z 	 (upeea C) k 	 fi 

%CAA 4)L) only on account of TWDt  for Ty,'ty 
move to NoW D1hi In respect of shri LBasmatrieWC 
of ths offic is., foZarded hereidth alongwith OTiI/ 
MO No,' 	 dt. , 	 each in duplicate for your 
pre'.audt and early payment please. tkk E 

The cbeVe for the aforesaid amount may please be 
issued In favour of SBi,ër for ced1t.tng into the 
PuLLc Fund AcØuñt Ib4 010005O177 of DEO, Tozpir. 
under Intimati.on to this office. 

DEENCE £VTES OFF ICE 
TZPUR CiRCLE 
(. SZNGR 

• 	 •: 	 :-: 

jp 
	

/ I 9A 
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Tmvw 

10 

' 
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Cart ilia4 thiiit th zu i 404tuable tw i 	th 
ej3tux. ,Z1flQ, t fii*flc4 .te ..2.. 	vMr Cdi 

O/O4/$ T*v.UlflçJ 1IØ* 
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CHEQUE SLIP 

D)FINCE ACCOUNT 	PARTMEN\r\°C 	
fC 

OFF)CE OF THE C.P.A GUWA}IATI 
DA OF ISSUE OF CHEQUE SLIP 	11/08/06 \ 

SERIAL NUMBER OF THE CHEQUE SLIP RSTRB2489 

DEO/TZP/ACCTT/2 	10,08/06 	cf1 

c/(3/-O6__/c • 

In payment  of DEP TEZPUR : 

FORjE1PET TOTyE 1050176 	 \3600/ 

TOTAL IN WORDS: 	•.. THREE THOUSAND SIX HUNDRED ONLY 

	

For C.D'L 	. 	 mit 1 	"Signat 

(Signature 'of the Off 19ev SupIt.Audit esoxxfficer,I/C Audi.Sect 
signing the cheque) 

To STAT' BANK OF INDIA 
TEZJR 
TEZ&JR 

Copy Forwrded to the :- Ulf 

	

DEO T7.PUR, Co'L PAC 	.f1t4<'Y'.. ..
.

. 
IeO 

7 A~ 0 gltc /0 
c 
.......... 

 

RSTRB2489 154178 L BASUMATARY 	 3600  

RSTR 248I 1541 7 L-BA6MATARI  

Total Amount 	7a& 3 OC 

For Information 

11 

I 

N 
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jtJ;I5 ° tEIFU. 

()Uicc of ,h, 14 "'u"Fe7plir c , il c1 

(;c,1' .1u k JO.(l,  

1)ated the 	.- 7ept, 2096. 

h ' 

 

LI 

t\vcn, i\ccoijit 	)fl,cr. 
Dv11i.oit1. 

I IuiuI . . 

	

(}t p 	UI1 P00 	 reCtO 

31i i 1,13atuu at iu i, 1.DC. 

e•qiPIIPP0tP 1*()r oiu I VI 	lay ctvnce Voucher No.  

(1 	'' o)• Uu6 j 	I 	 ol' 	L.thiijii p) 	1 ,I)( oi h 	 'oP 

	

Ag:nt):i ir foi 	tc'd 1R 	, 

I1 	Imk 
	ly pHYII i'P 

	

of IbI) ).)I ) 	io)kala kttei No . 3u33 )/I.:-/ON did  

I )) 	) 1 c•iiF I) (1. Iiot- IL No. 47/20 	)ut.  

P h (lieipo' 1 or Ow of 0ICU4Pd 0111 011Ot In fly ))k 	cI flPt bt iii 	iii IflVoW 01 SI I 

'fept u 10 Cl cdilith jut a Pubhc y. , III d Accoupuit No. 1050 J 577610 of 1)! (.) '1epiii (i ck, 

iindrr jfltjifl :ut i('1n to thu: oil ic 

IflCI() 	A' 'rueuL t)o\e 	
A ))eleuce j,ties )IticCr, 

l 	clrcl.' 
r-siogli 

I 

I 
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m01J)ur  

	

 

Etj LC 1O1I 	lottcr 
i;c', :O331/Lc1/c( djtcx 

AJ.•. Y1/2 iu(; dLU. 1 

c.'UL 

IrLDC(pj 
Citcie 

14 

•',) 

V 	 (.k: 	. ' •, 

• 	o;: j.)flV 	W'tL 0f 	of 	1 i?ttJ.?1 	JS . 
•cJp:UØ 
I 	 I 

• • 4v'.I... 	 .v.e 	N.j $ ' an,, a.. 	I, . 	,. 	, 	.* •..* 	. 	. 	i.. 	 . 	..' . 	- 	 . * 
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C1 

No.1 )E( )tFZP/A(2(71 i:'i 
011 ,1co Of Ih(' I))'). I IsJ)IH 

(.'i,I' hij h I.oid, J'j;iii I 

/ 

I d.I\)ll \/ihlli 
Nav;uigi, (.Jtilij1i 	J 71. 

duIq of oqnii1 0I) o' P. ''A/ I)A atv. In repe ot hn I 

13:.ituf. - i. LDC 

(P1t;tIu for I'L. 'i'Aif )A Advmice voucher no. 'I'AI2iJ t i/Id 	u9t0-0 / Ii (I. 
I-09-2006foi 16. 26,035/- iu'iptct of Sini L.13auxuataii. LDC of this oflict on his 
prniianclit Posting/.Trrnsfer1I'oiu DFX) TOZpUE to ADEO Agirta1a is foiivrdd hct ewith 
:ilojiq, vil 11 the tIIowing (I CIm?IiU 	r your pr-nhIdIt Ind eqrly pyni ew .  

(,'I'.0 ol 	I'I). I )I,  

if No. 'I /O000 (11(1, 19.9 2UUc,, 

'I lie ( heq;ie IOI -  the 	ied simount mny pfeao be IiII in fivoill 	U I. 

f)tIl Jul 11 cdii in., into Public Jiiitl ACcO1fllt Nt). 105015776 10 of DuO ............ ( 	dc 

wi kr mi ru ;l ion to this ollice. 

/ ) 	1 

I.nch 	ljc>ve.,  
'Fei ur (:ii dc 

(51/ 

N 
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C$UQUE SLIP 

Giowing how the ioti Of till) allouinpAllyIng chociuo 10 II'I0C0 UI) 

	

I'll 	II 11 1 11 1 1 
DENCE Aur4Is DEPAI11ME 

	

cçc) 	NF 	 . .' 
tl 1 1 	I 	LLiI__() 	.f 

0111cc of Ifin C.OA 	
(. 	 Coiil,nnjid / 

'l flI ._.._____ _____••____ 
1Jilc of :;lie 	I cliiquo 	 . 	. 	. 	. 	 . 

F 	TI ijr/fl 	... . 	 . 	. 

3i,i ml iiu, I bi.iu of ci 11:1.100 ZllIi)  

jt- 	 j_ _._••.. S* _._;__.. . •_•. 

of 	 Public Fund
1 	rçj F?•? (, 10 	fls. 	 P. 

Ct 	
'r• 	D 	Il r 	 . 	.: 	1l111 

'Il11.4. 	 Atcuunt UI I 	 41 I C( C ( 	1 
For crodit to tho 	 UIIIfl  

Im 	

Poredn& 	 . 	 . 

TIOII fl'tn 	 flIlt 	 . (1 	 ) ) 	Vi) 
Fot C.D.A 	 / 	S 	jur 

r: tiiit 11 	
\ çCt\4 (I.Y\ 

piqm1i t 	 . 	0 	('i1t,iim I.'.I'fI :cl1ml1i) 	 (ziiITiitI, 	mfl.i.. :iil 

(Siqnuiuiv of ihc OJ7hr 	. 	I (Stpdt.,,4udU St:ciuii) 	.(OfficFr J/c 1"tñt •. (llll 	1 , 

/ 	rt\ 	• 

° 

oliItI) 	.j1 ..1111 	 . 	 •1' 	' 
I l.\lIlhct,lei III 	 , 	5, 	1 	 \/ 	' 

'__ Li(i 	frit0r,rtIJr 	 4 
Al  

0/C 	
.5 . 	 f1'' 	.lIorhlIcrliiatioI,' 

-- 

C.D.A. 
5 	5. 

N.B. - PiDition not necessa1y should be struck Out. 
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9 	 'WAMY'S I IANI)JJOQ 

,Rntcs of LoE(Ier AIIownn:e 

(bas i c  Pay SI I.)P + NI'A) 	
Rk er wonffi 

Below Rs, 3 1 000 p.m.' 	... 	 ... 	

... 	 dO

80 Rs. 3,000 to 4,499 p.m. 	... 	.•. 	..• 
Rs. 4,500 to 5,999 p.m. 	... 	... 	... 	12.0 

Rs. 6,000 to 8,999 P.M. 	.. 	 ... 	... 	1 6() 

Rs. 9,000 p.m, and above ... 200  
—OM, clatd3-W99 & 1-V2004 

N 	 S  
Condfticn foidrawal—The Border Allowance Will be pai(i when no 

other compensatory allowance like Special Compensatory (Remote Loclity) 	t 
• 

	

	Allowance, Tribal Area Allowance, Bad Climate Allowance, Special Com 
pensatory (Hill Areas) Allowance, etc., is admissible. 

Not admissible to members of Security Forces jand Central Government 

• 	servants whose conditions of recruitment primarily cover service in bod.r 

areas. 	 . 	

0 

5. Specil (I)ty) Allowace 
[Swamy's_FR&SR,Pt4 ] 	 L 

A1missbility.—T0 Central Government civilian ewploycc hRving 

All. India Transfer liability on posting to any stationin the North-Eastern 
Region, viz., Assam, Meghalaya, Manipu.r, Nagaland, Sikkini and 11.(1)tJUa 

from outside the region. Also admissible to officrs posted to N-E. Council, 
when they are stionçd in N-E. Region. 	 . 

Rate admissible.— 12% of (Basic pay plus SI plus DP pf us NPA). 
This il1 be in addition to Specia.Pay anor Deputatio11,.(DtY) Allov.'ance, i 
any, drawn 

Other Special Allowances.— Special Compeustc)r)' (Renml.e 
Locility) Allowance, ConstructiOn Allowance andSroject Allowance cn be 
drawn separelY 	• 	. 

SIT Officers.— Scheddled Tribe Ofuiers 'exempted. fom piy.ut of 
hcom Tax ao.èliible to draw Special (Duty) Allowance indr th:sc 

orders. 	. . 	• ::. 	 • 
Not gdmissible, during leave, etc.— Not admissible d,urii l.e.vcI 

training beyond 15 days at a ithe and beyond 30 days 'r'. vcr, w.I d r;l; 

• 	5u,5pension/Joini1g Time. 	
0 • 	, • 0 	• 	S  

• S 	 s 'y' 	Special (Duty) Al 	not tt'tc.l u 

'Pay ' for any purpose. 	S17 

0 	
0 	

0 
SITS 



't 	r.f' 	j4 

Central  

1 2JUN2O1 

ThJ TIU' Cr TI) A U4 	.7fTAT4) A TI T1' TDTT.~ TThJ it I n.,.. tjL  

UUWAUATI 1iINCH: (L'WAUAiI 

T..... it 	..i.L..,,... ...L iI LU. LiL.n.ii Ji 

T .1 	 a Dri iufl.  ..ituiurt oasuithwi.rv. 

-Vs- 
TL............ ....Lr......t.. 	riL...... UIUUA UI Iii..0 

4,_i 
-1'IiL- 

I 	u .1  e m4tt . 
in t eror: - 

Rejoinder submitted by the applicant 

against the written statement ified by 

the reporderts. 

The applicant above named most respectfully begs to sI.ale as follows: — 

/ 

That with regard to the statements made in paragraph 3 and 4 are specilicafly 

.xsrp iii1 	 fh 	tnipnt- whii'h rp hs-wnp s,izf-  of rrrrd it i _.-._.-_.* 	.--"_,.,--_. ..................- ............-.--_., ........ 
.............................. 

I UI U.ttl 	1LLUttU %,iIt t. UUI. UI ULt U LLJ\....t5 witO cUt W uLI4ng ILL UI UiII%..t Ui. ULt 

L)tO, 'l'ezpur Circle, l'ezpur, out of those LL)Cs, the applicant wffs earlier 

:frflfp'..p(-j iiid prmfptj nf Aaia rfa li and lii hcid s'prrd thrø cincp IQQI to r '-- ' - ' ---"- .......- -- 
f_.._.......__ 1()ffl 	i_..,.L 	.. .........L 	 _.....J.._1 	_ 	..._j ...Ci1_. i, J4.LLU.UY  1777, 	UpiiLLtiy UL 	pLtCUL IS LCLUL f7il..e..L ttp UU ui ..iie u 

LDCs for transfer and posting from Tezpur to Agartahi at the instance of the 

rpnnni1r,f' No ?, £,t,110 is irnn1dptl 	nrivatp rpt. iirndpt ako in f1i i .- 	, 	._' 	-... I........ ' j'"•"............. -•  
A...I:__L_.... 	1L.. 	 ...L. 1_...... L..........,.........,... .J 	 ..1&..... 1... ¼Jx-IgILLtI 	Ut4UUIL. I.LLI ucIItSIe.[ Oi'uei. I(LI UtLL ISStUk just. tuiti iuS ituit- 

attencting at New L)ethi to assist the V.0 for hung the SILP on the grouncl 01 

non-rpcpint of TA / 1)4. c ciwh fhp cwir of h'nfr which hc hn i.ciiM - 

\ 



a  ei 

I 
th 	ie1 tirder dated 1 flQ flf as T-vell 

	

-- 	-. . .J - .. .1 	1( tfl fP 	- 	] 	•i, 	C. 	 - LuLyugnu letter uiteu i'.u'.uo ULU we dppnuiL lUruier £eILeJ-ate.S Lite 
statement made in the original application. 

-_.L. j 	 .......... • 	.". 	 -. 
111cR WjtjL E!cUtj. LU L11 SLLtLC.LL1e1I iltitUC LU 1)drtfl1J7j1s 	0, / ttIlUo Of Uh 

writ-ten statement, tile applicant categorically denies the correctness of the 
ii-b, 	tt1-c ffl er 4t fha 1 1cn 	f1cftr atA rnd-i,-- (nclAt. •7•. 	 b-' 	'--- ''- 

__LLL.LL_A_ LLI t&ttttive ILL ILcjtw:e UL IUiUttj Lb tt.J IY ULdt tILC ttIJpniuu. 1(4b iLOL LutLte cuty 

false observation and on that score alone the impugned transfer and posting 
rdr i-Q lia7p1 tn lip pt- ajdp and rniabpd it. i fnrthpr u}uiiiffpd that nut- nf --. ----. 	---------------- 	,. 	----------- 

.L. , TT\--------- 	EL.. T'%T7f\ 	 I J.i ULt U L..L/¼..S VUL1Sjjt iii ULC L/iiJ, iepux iLLL 	Ut Ule 1uu uuuCs tutu 

res-ponsibifities towards the interest of the Govt. work. Therefore ev cry one 

hat o-nj- tli liahj]itv 1-n 'prvp at- Arai-i-ala if tli aduiinjcf -rat-j-p yiopnev 

	

U"......... -. 	- 	-------- 

requiresto do so. But in the instant case, the applicant is once again picked up 

for posting at Agartala, on the pretext of administrative exigency, when rniinv 
Of I-hp T flC wnrlcji-rn- at-  Tp7nflv dni-p thir initial uni-inu- fltip? hppn ncv.tpd at ...._J__ .......— --------------_____---------------------I------- 	-- 

LiteIL. ---------- -_ 	. 	£ ii-- -----I - 	:._ - 	CC ...1 - IcUttUtt. 4S SULIL 	LLLtjUeiLL pvstut Oi ULt ttF'1iLcuLL ILL Lt iu uu yiitt.0 at 
Agartala amounts to viointjoii of Article 14 of the Constjtation of India, apart 
froni the Gojq. nfTndja' 	 d;t-pd 90 (1A 1QRC) 

3. 	That with regard to the statements made in paragraphs 8, 9, 10, 11 and 12 of 

- the written -statement the applicant denies the correcthess of the same save 
1_ 	_C 	4 Ti __ 	 L_ iLi 4LLaA. .Li.pL VV LULII UL IJUIIU Vul 'JJ iL'Jjt.i.. J.. L I%.IL.VUJI IV.) iLLIL4IjU la:Le U.IUI 

the 'JM tialect 20.06.99 Is squarely applicant in the instant. case 01 the 

applicant and it is categorically submitted that he was lccallv recruited as 
T rC':.... h rV D. t . iLJ  

	

LII i'L. 	U 	I1 	1 	IIUL[L.t. U.) ILL tJL.LL;tj. 01 .ttC a'..,' 	t 

in tile matter of transfer and posing. Ills categorically submitted that out. of 6 
1i)( 	 t i)fl. 	i-hp annjeani- hac hppn nickci nfl I-imp and 

	

-------------._ 	r rr------------ --- 
i1 	iL.. 	i....i 	L 

	

U'4U.0 I WI JUb LLLU4 U 4 	LUIU UL u a: FFIt.: U.A L Fj UUJ I 111 IL U U 4). V L.. Lfl'I.j ILILZ&, 

whereas some of the LDCs working at Tezpu.r were never transferred and 



j 

I 
r-h A 	ii,4i 	k dic(' ti 	n f1i€ ii+thr rf 

asfe and posting in a most arbitrary manner, that too with a nia1ii11de 

intention. So far the question of accommodation of Sri A. K. l'athak is raised, it 
eii h1 	fhit Sr P1t11( can be 	 hcr 	nfrrijc, citnt I flCc _._1------------------,_i 

1 A wu were lteVer osuu u i- uitia 

With regard to the statement made in paragraph 11 of the written 
tifptnpf ?ifl1'(11U1 Iiic 	 (Wi promotion at Sectlrlderatad (11r1it1 t1i 

(AI _ L•LLTI 4l  
yeu .uuu, .0 uu 0itLe. ii. tut IiILLLy ut btUIL4. ut uieie i. 	piuv SLV.&L ILL 

the rule, that the Govt. employee can forgo his promotion and such action 
dtc nnf f.ill w-it}ijn flip fl1IYLTjPL4T 	rnienndg'f -.-....-.-... _"_ . I.-  ...................... 

4. 	That the applicant categorically denies the other contentious of th e  
resriondent made in rarap-rai',h 13. 14 16 17 and 19 and f'rther reiterates the I 	 I  

- i.. L -----_J... 	- 4 .L... 	c'...i 	.. I 	____i - L44 telL LCI 	LL44tAe ILL ULC ..'i1U 1641 i- ppni.a .iiii. 

/ 

C. 



I 

4 ,  

' 1VTt'TI A 'T'TrrtT 
V 

J, Shri. Lalit asnmntary Sf0 Late L)uial Basuniatary, aged about 54 

A,-i- 	I AT t1.A 	 - 	 A 

hereby verify that the statements niade, in Paragraph 1 to 4 of the 

rejoinder axe true to my hiow1ede and I have not suppressed any 
- 

.LZ.U4L'_SIA.Lt S;a. l. 

And I sign this verification on this the 2rro( day of June 2007. 



riffl .- 
/ 	CenraZ 	IJIr trau 	Tribuna1 

IN THE ENTRA ANISTRATIV TIBA Z.

TI 	-, 
Gvvj 	 . 

" 

IN THE MATTER OF : 

o.:No. 272/2006 

Shri Lalit Basumatary.  

...Applicant 

• 	 - Versus - 

Union of India & Ors. 

Respbndents• 

-AND- - 

f IN THE MATERöF : 

• 	 • 	AddL 	Written 	Statement 
•/ 

submitted by the respondents 

No.1 to 4. 

WRITTEN STATEMENT 

Thehumble 	answering 

raspondents submitted their 

Addl. Written statement as 

follows: 

1. 

T h a t lam htr 	PEAI2 .R ft  S&i 1  /o 	r,' N 

4 .c i 	•. i• 
I --- 	• 	 - ___. •— J 1' 	- 

Y' cXx 	 i' Lvi,  

and respondent No.'2 	in the above case. Ihave gone 

through a copy of rejoinder, servedon me and shave 

understood' the contents thereoL Save and except whatever 

is specifically admitted in this written statement, the 

contentions and Statements made in the application '  and 

authorized to file ,the Add'l. Written statement in 

N-P 

I . . 	 ,•'• 	 , 	 , 	 -•.-- 	

1 	•., 	 ' -'--I 	• 	 - 



2 
I 

continuatiOn to the earlier- written statement filed on 
	

0 
behalf of all the respondents. 

that with regard to the statements made in 

paragraph 1 of the rejoinder filed by the applicant the 

answering respondents beg to state that it is merely a 

concocted story to avoid his posting/transfer order issued 

by the competent athority. It was an administrative 

decision taken in t.he public/Govt. 	interest in the 

exigencies of service as submitted in the written statement 

filed on 6.3.07 in detail. 

That withy regard to the statements made, in 

paragraph 2 of the rejoinder filed by the applicant the 

answering 	respondents 	beg 	to 	state 	that 	the 

posting/transfer oder is not puitive in nature but it is 

taken in the public interest. If there had been any 

intention of the .. competent authority to take punitive 

action agaiflst the. applicant for, not obeying the movement 

order as he has mentioned in his original appliatiOfl then 

there was enough grounds to initIate disciplinary actins 

against the.applican,t under C..C.S (Conduct) Rules 1960 for 

not obeying the written order which was not dop,.e by the 

competent authority to allow the petitioner to realize and 

correct his ways. Asper Govt. policy the D.E. OrganistiOfl 

have All India trasfer liability in respect of their staff 

and officer, the staff and officer so recruited has to 

serve anywhere in India. Whether tney nave LLLU.LLeU 

locally through ' Employment Exchange, 	for which the 

'applicant already. opted during his initial appointment to 

• ;-' . 	serve anywhere in India in fact the applicant in past was 

Al 

1' 



3 

transferred twice to Secundrabad dated 22.9.2000 and dated 	x 
24.12.2003 on that occasion he avoided by way of submitting 

application on health ground. The details have been given 

in Para 4 of the earlier written statement. The transfer of 

the applicant is product of a chain transfer as referred to 

inthe written statement filed on 6.3.07. Even in the past 

the applicant was asked to submit choice station of posting 

on promotion to be considered by the higher authorities, 

but instead submitted representation retention in the 

station. As such the applicant has no right to decide of 

his transfer/posting whatsoever the competent authority 

considered under the administrative necessities. The other 

L.D.Cs most of whom have joined this station either from 

outside N.E.R or from other circle office within the N.E.R 

on their posting/transfer may be due for promotion 

transfer/posting may have not been considered as L.D.0 for 

transfer to Agartala. Therefore, the statement of the 

applicant that he has been again picked up out of the 6 

LDCs for transfer and posting from Tezpur to Agartalã at 

the instance of the respondent No.3 is baseless to defer 

posting/transfer on one pretext to another. On earlier 

occasion he avoided the trapsfer out side Tezpur town on 

health ground, now he is trying to avoid his transfer out 

side Tezpur town on these baseless points. 

4. 	That with regard to the statements made in 

paragraph 3 of the rejoinder filed by the applicant the 

answering respondents beg to state that though the 

applicant was sponsored through local Employment Exchange 

was always subject to the condition to serve anywhere in 

C~~ I  1~~ 

/ 
I 



v India as. the appliant accepted, during his appointment. 

Further the 0 M dated 20 6 99 is not applicable in the case 

of employee who are wèrkig under Ministry of Defence, D.E 

Organisation, as referred to in the earlier written 

statement filed by the respondents. 

As regards to the posting on promotion to 

Secundrabad during the year 2000, though there is a 

provision that the GoVt.: employee can forgo his promotion, 

but subject toondition that declining of 

promotion/transfer does not entitle them for their 

retention in the preset station. Accordingly on the basis 

of All India Service Liability condition and administrative 

reasons/exigencIes, the staff can be transferred anywhere 

in India in public interest. Moreover, the employee has 

been kept in N.E.R only. But he does not want to go out 

side Tezpur town. 

5. 	That with regard to the statements made in 

paragraph 4 of the rejoinder filed by the applicant, the 

answering respondents beg to state that they have 

categorically denies fhe contentions of the rejoinder made 

in para 1 to 4 and further reiterates on the earlier 

written statement madeand submitted on 6.3.07. 

P R A Y E R 

In 	the 	premises 

aforesaid, 	your 	humble 

petitioners/respondents 	pray 

that your Lordship may be 

pleased to vacate the interim 

H 
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stay granted to the applicant 

and dirett the applicant to 

resume his duty in ADEO, 

Agartala 	and/or 	to 	pass 

other/s 	order/s 	as 	your 

Lordship may deem fit and 

proper. 

AND  - 

 

-- 

• 	For this act of kindness 

your 	petitioner/respondents 

shall ever pray. 
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VERIFICATION 
	0.9 

PupNP, 	 N 

aged about 37 years at, pésent working as  

who is one of the respondents and taking steps in thiscase 

being duly authorized and competent to sign this 

verification for all respondents do hereby solemnly affirm 

and state that the stateuient made in paragraph L 
are true to my knowledge and belief and those made In 

' par.agraph being matter of records, are true to my 

information derived there from and the rest are my humble 

submission before this Hon'ble Tribunal and I have not 

suppressed any material fact. 
- 

And I sign this verification on this 	lb 	day 

of August, 2007 a-t  

DE 

PICIT TT 	WTf 

Defence Estates Ooe, 
Tezpur Circle 


